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1. ORIGINAL APPLICATION No : -——“—"——?—3- ———————— / 2009

2. Transfer Application No  : -------- /2009 in O.A. NO.----=---mm-mmmmv
. 3.  Misc. Petition No ¢ —-mmeeee /2009 in O.A. NO.------=-=cmmmm-

4. Contempt Petition No = : --------- /2009 in O.A. NO.-=—--=-mmammemun

5. Review Application No & -=-=w-em- /2009 in O.A. NO.--=--=mmmmmmmmnv

6. Execution Petition No  : --—------ /2009 in O A. NO.--~mmmmmmmmmemem

Applicant (S)

Resvondent (S) :

Advocate for the :
{Applicant (S)}

Advocate for the :
{Respondent (S)}

Notes of the ch1stry
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Date

17.09.2007

/bb/

Heard Mr.D.K.Das, leamed counsel
for the Applicant, Ms.U.Das, leamed
Addl. Stonding counsel for Respondent
Nos.l & 2 and Mrs.M.Das, Advocate for
the State of Assam on whom copies of

this O.A. have dlready been supplied.

Notices be issued to the
Respondents requining them to file their
counter/written statement/counter to this

case by 22.10.2000.

Cdil this matter on 22.10.2009.

N
(M.K.CHaturvedi)

Member (A)
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N .W_.ing of the Assam-Meg

ahprciached the Hon’ble .
way of a Writ Petition.

e SN
) - :
' - CH
_~0.A. 193 of 2009

Ms Usha Das, learned = Addl

Standing  Counsel appearing for

Respondent Nos. 1 & 2. Mrs. M. Das,

earned counsel appearing for the State of

Assam prays for two wceks time to file

ConservatoX of Forests in various grades.

vance of the learned counsel

for thc Apphc nt is that the Govt. of

Assam mmated ‘_a proposal for cadre
turing of the Assa.t_n'
haiaya Joint Cadre
and  challenging such \cadre mﬁe\v for
Ay pﬁlicéljat: ‘has
igh Court by

‘upgradaition, the

Let the State Governmen\ file reply

as well as the Central Government

" List on 09, 1'1.2009.

(Madan Kumar Chaturvedt)
Member {A) Member (J)
\ '. N 9
|

(Mukesh Kumar Gupta)
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Q.A. No. 193 of 2009 ‘\‘ f

-Leamed counsel for the applicant sedks -

time to file rejoinder. It is contended that he

has a legal fight to file rejoinder. We are
unable to subscribe%his contention.

The only question raised in the present
Q.A. is whether state of Assam has mooted or

' has initiated o proposal to upgrade a post of

{Madan Kum@r Chaturvedi} l’M’Ukesh Kumar Gupta) - ‘

Conservator of Forest to next higher grade of
Chief Conservator of Forest in Karbi Anglong
District despite the restrain order passed by the
Hon'ble High Court.

The Respondents i.e. 3 & 4 (State of '
Assam), in its reply filed, have categofically
stated that “it had not taken any action for

findlization of cadre review or cadre

- restructunng.”

Furthemmore, there is no proposal of the -

‘Government for upgrading the post of CF in

KAAC to the post of CCF and the post held by
the Applicant is itself an ex-cadre post.

This being the clear stand of the
Respondents, the allegation that by initiating a
proposal-cum-restructuring of Assam Wing of
the Asam-Meghdlaya Joint ~ Cadre
circumventing the inteim order of Hon'ble -

High Court did not arise.

Leamed counsel for the Applicant insists -
that unless Central Government file its reply,
mafter cannot proceed further in the |

conspectus of the case, noticed herein above.

Piima facie, we do not find any justification.

List this matter on 26.11.2009

g

ember (A) '~ Member (J]
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Lo 22.10.2009*  Ms. Ushg Das, learned : g\ddL_-

' . ;) Standmg .Counsel appearing ; for

E Responden_t iNAo's‘. 1 & 2. Mrs. M. ‘::Das,‘
karxéled counsel appearing for the State of
Assam prays for two wecks time to file
replvl The coﬁiention of learned counsel
for Apphcant is that the Respondents are
restructunng the posts in various glades
His 'basic grievance is that the Govt. of
Assr%un initiated a proposal for cadre
mview cum restructuring of the Assam
Win:g of the Assam-Meghalaya Joint Cadne
and circumventing the interim order of
Hon’ble High Court by undertaking the

- W 0ad UK . ‘process of upgradation. Some state official
Lo A / ~D A NO(} hav’e approached Hon’ble High Court by
o \%q@/WL RQM}QM' - Way of a Writ Petltlon challenging the

%g\ 4 : process of cadre review.

i Let the State Government ﬁlc Teply

~. Ao 1 /5 A W . | as well as the Central Government'as to
o > ~ |
A : : whether the State Govt. ]has made any

‘? ) proposal of upgradmg the post of
(;l I 9 ‘ o Co:ilservator of Forests to  Chief
P Conservator of Forests. -
L . Liston 09,11.2009.
(e _ - '
T v L |
/R Yol . (MadapKumar Chaturvedi) - (Mukesh Kumar Gupta)
o LEoped |~ Member () Member (J)
| 6’7;557 : tm/ ) '
.Ii/'u/-”? . |
R o 09.11.2009 None appears for parties. Adjourned to
o 18.11.2009. , |
i T
N VYT . i
Ol Mo (Vadan K Gmar Chaturvedi)  {Mukesh Kumar Gupta)
y&WWN&S 2%4 Member(A) - . Member(l)
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" 0.A. No. 193 of 2009

$26.11.2009 Proxy cou’r;sel for Mrs. R.S. Choudhury,
learned counsel for applicant made a prayer
for adjcurnment on the ground of her ﬂlness
Case adjourned.

List this case for hearing ‘on 1%

- December, 2009. |
"Zfa—o‘ Vol n ry\eﬂ}‘ ' kﬁlﬂzc, | | é/ L
- | | (Madan Kumar Chafurvedl) |
- =g Member (A)
20" 4
3 Job/
?3 // o5 0})‘.}.2.2009 o Judgment pronounced in‘f)pen court,
QQ , DL Kq/, ' kept in separate sheets. O.A. stands
a"‘Z’\ | |
,AJ é JAL disposed of. No costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

AW

O

Original Application No.193 of 2000
Date of Order: This the 1% day of December 20006

The Hon’ble Shri Mukesh Kumar Gupta, Judicial Member

The Hon’ble Shri Madan Kumar Chaturvedi, Administrative Memher

Shri Abhijit Rabha, IFS,

S/o Late P.K. Rabha,

Permanent /o House Na21,

Rajgarh Bye Lane-2,

Guwahati, Assam. veneneeewe Applicant

By Advocate Mr DK, Das.
- Versus -

1. The Union of India, represented by the
Secretary, Ministry of Environment and Foresis,
Government of India, Paryavaran Bhawan,

CGO Complex, Lodhi Road,
New Dethi-110003.

4. The Secretary,
- Ministry of Personnel, Public Grievance & Pension,
 (Department of Personnel & Training),
Government of India, New Delhi.

3. 'The State of Assam, represepted by the
Chief Secretary to the Government of Assam,
Dispur, Guwahati-&.

4. The Commissioner & Secretary,
Depariment of Environment & Forests,
Government of Assam,

Dispur, Gonwahati-6.

5. The Commissioner and Secretary
Department of Personnel,
Government of Assam,

Dispur, Guwahah-6.

6.  The Commissioner and Secretary
Department of Finance,
Government of Assam,

Dispur, Gowahati-6.
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7. The Karbi Anglong Antonomons Council
represented by its Principal Secrefary,
Karbi Anglong.
2, ‘The State of Meghalaya, throngh the
Chief Secretary, '
Government of Meghalaya,
Shillong. : reaeneeeces RESpondents

By Advocate Ms U. Das, Addl C.G.3.C. and
Mrs M. Das, Government Advocate, Assam.

RISV RGIRERLURGBIG NS

ORDER{ORAL)

et

MUKESH KUMAR GUPTA, JUDICIAL MEMBER

Abhijit Rabba, Member of IFS 1984 baich of Assam-
Meghalaya Joint Cadre, in this O.A. seeks direction to respondent
No.4 not to upgrade the post of Conservator of Forests fo next higher
post of Chief Conservator of Forestsforeate ex cadre post for

accommodating a few selected candidates to his prejudice, with all

consequential benefirs.

2. By filing reply. respondents vide para 3.4 have in
categorically stated that, in compliance of Hon’ble High Court’s order
dated 08.02.2008, Government of Ass;ém as well as Government of
India “have not taken any action for finalization of cadre review or
cadre restructuring”. Vide reply para 3.5 it has been further stated

that, “the proposal for cadre review could not he finalized as the

matter is sub judice before the Hon’ble Gauvhati Righ Court. Further

there is. no definite proposal of the Goverpment of Assam for

upgradation of the post of CF in Karbi Angkmg Autopamons Council
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3 3.A No,193/2000

(KAAC in shorf) to the post of Chief Conservator of Forests (CCF in

short)”,

-

3. : Mr DK, Das, learned counsel for the applicant, in abave

premises, contends that though, according to bis information a

propasal was mooted for cadre restructuring and upgradation vide

Fite No.FRE 31/2002.Part, but as respondents have taken specific

piea in their reply as noted above, appropriate arders may be passed.

4. - Keeping in view the undertaking furnished and the
specific statement made that.Glovemmemt of Assam has not taken any
action for upgrading the post of CF in KAAC to the next higher post of
CCF pending finalization of cadre review or cadre restructuring, we
hold that present O.A. can bhe disposed of. 1t is expected that
respondents will abide by their undertaking as noticed hereinabove.

Order accordingly.

3. O.A. stands gispdsed of, No costs.

AR CHATURVEDI) { MUKESH KUJMAR GUPTA )

{ MADAN KT
ADMINISTRATIVE MEMBER MEMBER (JUDICIAL)



-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~ GUWAHATI BENCH AT GUWAHATI

ORIGINAL APPLICATION. Neo ) 9 3 of 2009

'Abhijit Rabha. '
... Applicant.
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SYNOPSIS

1g .

“ Glf;!ﬁ!‘ﬁ
The Applicant is a Direct Recruit to the Indian Forest Semcé‘%nﬁ\@eggéiﬁfjtﬁg.? ch
1984 batch of the Assam- Meghalaya Joint Cadre. In the Year 1997 th%pliz@h%

was promoted to the post of Conservator of Forest and has been rendering his
sincere and dedicated services to the Department since his initial appointment in
1984. That on 04.08.2009 the Applicant was transferred and posted as
Conservator of Forest under Karbi Anglong District at Diphu. It is pertinent to
state herein that the said post to which the Applicant has been transferred and
where he has taken over charge, is an Ex-Cadre Post which was created
specifically for the Karbi Anglong Autonomous Council vide Memo No. FRE-
7/97/68-}: dated 03.04.1998 by the Government of Assam.The Central
Government in exercise of powers conferred by Section 3 of the All India
Services Act, 1951, has framed several rules and regulations in respect of the
Indian Forest Services, which are applicable in the case of the Applicant. On
09.11.1995 the Government of India, Ministry of Personnel, Public Grievances
and Pensions in consultation with the Government of Assam brought in IFS
(Fixation of Cadre Strength) Amendment Regulation, 1995 whereby for the first
time the Senior Duty Posts in Indian Forest Service in different grades were
| identified, thereby making a departure from the past. On 28.10.1998 the Ministry
of Environment & Forest wrote to the Chief Secretary of all the State
“Governments inviting their views on restructuring of posts in various grades in the
IFS in the Ratios: PCCF: 8%, CCF: 17%, CF: 25%, DCF: 50%. The Govt. of -
Assam however did precious little pursuant to the said letter dated 29.10.1998.
However, all of the sudden, the Commissioner & Secretary to the Govt. of Assam,
Department of Environment & Forest on 05.09.2007 submitted a proposal to the
Secretary, Govt. of India, Ministry of Environment & Forest, for cadre review
cum restructuring of the Assam wing of Assam Meghalaya Joint Cadre of IFS.
Such action, to the best knowledge of the Applicant is being done with the sole
purpose of accommodating a select few blue eyed persons.

It is pertinent to state that being aggrieved by the said letter dated 05.09.2007
the Assam Forest Service (Class-I) Association approached the Hon’ble High’
Court by way of W.P(C) No.476/2008. The Hon’ble Court while issuing Notice
of Motion on 08.02.2008 was pleased to direct that “in the meantime and unti1
further orders the Cadre review in respect of the Assam — Meghalaya Joint
Cadre of the Indian Forest Service will not be finalized without leave of this
Court”. , '

It has been reliably learnt that the Government of

Assam in a most surreptitious manner, is considering further upgradation of

some posts of Conservatbr of Forests to the post of Chief Conservator of

Forest in the IFS Cadre, particularly in the Karbi Anglong District despite stay
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orders in this regard. It is further réliably learnt that the post in queétion which

is being considered for Up.gradation is the post being held by the Applicant,

which is itself an Ex-Cadre post created by Notification dated 03.04.1998,
being retained till date. The Applicant humbly submits that if any such action
is resorted to by the Respondent Authorities the same would lead to an
incongrubus situation wherein the higher level CCF posts woula be more than

the lower level CF posts. Considering the fact that the Applicant has been due

for prorrioti'on to the rank of CCF since the year 2002, if some of the

Conservator of Forests are promoted selectively by creation of Ex-cadre posts

and/ or upgradation of the post of CF, it would cause irreparable loss to the

" Applicant. It is further pertinent to mention herein that to the best knowledge

of the Applicant no consent/ approval has been taken from the KAAC prior to

" the consideration of such upgradation/creation of Ex-cadre posts by the

Government of Assam, which is mandatory in law.

Hence this application for redress of the grievances as

narrated in the body of the petition.

Weﬁ MA N

1;;::: ’@?’mm’
"f 6 sep 2ge |

;:; r‘!_g @ .
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1984
1997
09.11.1995

03.04.1998

28.10.1998

2002

05.09.2007

08.02.2008

04.08.2009

18.08.2009

29.08.2009

¢

LIST OF DATES

The Applicant joined in service as a direct recruit to i

The Applicant promoted to the post of Conservator Of Forest. - ™

The Govt of India, Ministry of Personnel, Public Giievance &

Pensions in consultation with the Govt. of Assam brought in vtvhe

IFS(Fixation of Cadre strength) Amendment Regulation, for

identifying senior duty posts in IFS under the Govt. of Assam.

(Annexure-D, Pg- 16-17 )
The Govt. of Assam created an Ex-Cadre post of Conservato_r‘of Forest
for Karbi arigling Autonomous Council (AnnexuresC-, Pg-15)
The Govt of India, Ministry of Environment & Forest, invited views
from state Govts, for reserving certain Ratios of Posts in various
Grades in the IFS Cadre. (Annexure-E; Pg- 18-21)
The Applicant became due for promotion to the post of Conservator of
Forest. '
The Govt of Assam initiated a proposal for cadre review cum
restructuring of the Assam Wing of the Assam Meghalaya Joint Cadre.
’ (Annexure- F; Pg- 22-26)
The Hon’ble Gauhati High Court vide interim order stayed the
proposed cadre review in W.P.(C) No. 476/2008
(Annexure- G; Pg-27-28)

Applicant transferred and posted as Conservator of Forest 1;nder
KAAC in the Ex-Cadre post. (Annexure-A; Pg- 13)
Applicant accordingly took over charge at the said post.

' (Annexure-B; Pg- 14)
Applicant submitted a representation to the Respondent No.4, stating
inter alia not to create such ex-cadre posts/ upgrade the existing pdst'
of CF to the post of CCF, in contravention of the interim orders passed
by the Hon’ble High Court and without first considering the case of
theb Applicant for pfomotion, which was due in the year 2002 itself.

(Annexure-I: Pg; 34-35)
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ORIGINAL APPLICATION NO. ~__ OF 2009

BETWEEN

1. Sri Abhijit Rabha, IFS,
Son of Late P.K. Rabha,
Permanent R/o House No. 21
Rajgarh Bye lane-2,
Guwabhati, Assam.

APPLICANT...

1. The Union of India , represented by the
Secretary, Ministry of Environment and Forest,
Government of India, Paryavaran Bhawan,
CGO Complex, Lodi Road, New Delhi-110003.

2. The Secre'tary; Mlmstry of personal, public
Grievance & Pension (Department of Personnel & Training),
Government ‘of India, New Delhi.

3> The State of Assam, represented by the Chief
Secretary to the Government of Assam,
Dispur, Guwahati-6.

4. The Commissioner and Secretary,
Department of Environment and Forest,
Government of Assam, Dispur, Guwahati-6.

5. The Commissioner and Secretary,
Department of Personnel,
Government of Assam;

Dispur, Guwahati-6.

6. The Commissioner and Secretary,
Department of finance, Government of Assam,
Dispur, Guwahati-6.

7. The Karbi Anglong Autonomous Council
represented by its Principal Secretary, Karbi Anglong.

8. The State of Meghalaya,

through the Chief Secretary, Government of Meghalaya,
Shillong.

RESPONDENTS

FILED BY THE APPLLCANT

THRO O GH
Nogain Sulbono—

ADNOCARTE
16.09.09



3.

- APPLICATION IS MADE:

2
DETAILS OF THE APLICATION:

PARTICULARS OF THE ORDER AGAINST WHICH

of the Respondent Authorities of upgrading the posts of Conservator of Forest
(Hereinafter referred to as CF) to ihe post of Chief Cdnservator of Forests
(herein after referred to as CCF) and/or selectively accommodating some blue
eyed persons in the post of CCF by creating ex-cadre posts. The application is
ﬁnher directed against the impugned illegal and arbitrary action ' of the
Respondent Authorities of not considén'ng the case of the Applicant for
promotion to the post of Chief Conservator of Forest, despite the Applicant

having become eligible for promotion to the said post in the year 2002 itself

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter in respect of which the present

application is made is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

The Applicant declares that the present application is within the period of
limitation prescribed in Section 21 of the Administrative Tribunal Act, 1985.

FACTS OF THE CASE:

4.1. That the Applicant is a citizen of India and is permanent resident of
Guwahati in the district of Kamrup in Assam and as such is entitled to
all the rights, privi-leges and protection granted to the citizens of India

under the Constitution of India and the law framed thereunder.

4.2.  That the Applicant belongs to the 1984 (direct recruit) batch of Indian
| Forest Service (hereinafter referred to as IFS) and belongs'té the
Assam — Meghalaya Joint Cadre. That in the Year 1997 the Applicant
was promoted to the post of Conservator of Forest and has beén
rendering his sincere and dedicated services to the Department since
his initial appointment in 1984. That on 04.08.2009 vides Notification
under Memo No. FRE.36/96/186 the Applicant was transferred and
posted as Conservator of Forest under Karbi 'Anglong Distriét at
Diphu. Accordingly the applicant joined his duties by taking over
charge at the said place on 18.08.2009. That it is further pertinent to
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state herein that the said post to which the Applicant has been
transferred and where he has taken over charge, is an Ek-Cadr‘é Post
which was created speciﬁcally for the Karbi Anglong Autbr;()mbus
Council vide Memo No. FRE-7/97/68-A dated 03.04.1998 by the
Government of Assam, pursuant to the necessary sanction for creation
of the same by the .vaegnor of Assam. The said post continues to be
retained for KAAC till date.

A copy of the Order dated 04.08.2009 and
the Taking over charge dated 18.08.2009 are
annexed herewith and marked as
ANNEXURE A & B respectively.

A copy of the Notification dated 03.04.1998
whereby the said post was created is

i Bengh annexed herewith as ANNEXURE- C.

R

That it is pertinent to mention that the service condition of the

- members of the State Forest Service of Assam is govemedlby the

44

~law in matters relating to “State Public Services”. The expression -

provisions of the Assam Forest Service (Class-I) Rules 1942 (herein
after referred to as the 1942 Rules). The 1942 Rules are the pre-
constitution Rules which were brought in force with effect from
1.4.1942 by Notification No. GFR 140/42 dated 25® April, 1942 in
exercise of power under Section 241(1) & (2) of the Government of
India Act, 1935. After the commeﬁcement of the Constitution, the
1942 Rules were continued as the ‘laws in force’ by A:t_icie 33 of the

Constitution.

That it is further stated that under Entry 41 of the State List in Seventh
Schedule to the Constitution the State has plenary powers to enact a

“State Services” includes the various public services in the State,

recruitments to which are made by the Public Service Commission and
by other.agencies of State. Hence the Assam State Forest Servic;a isa
“State Public Service” within the meaning of the expression used in
Entry 41 of the List I in the Seventh Schedule to the Constitution.
Under Article 246(3) of the Constitution, the State Legislature to
legislate on State Public Services and on all matters incidental and

ancillary to such services. Therefore, the Assam State Forest Service

A being a State Public Sél_’vice, the Assam State Legislature is competent

and has exclusive powers to make laws for the same.

’%‘i‘a“
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45. That the Applicant humbly states that realizing that the pre-
constitutional Assam Forest Services (Class -I) Rules, 1942 needs
consideréble change and restructuring and keeping‘ in mind the
requifements of the State of Assam and the career progression of the
State Forest Service Officers, the State of Assam is in the process of
ﬁaming new Rules called Assam Forest Services (Class-I) Rules, 2006
in exercise of powers under proviso to Article 309 of the Constitution
of India. These Rules would be in suppression of the Assam Forest
Services (Class-I) Rules, 1942. It is reliably learnt that the draft Assam
Forest Services (Class-I) Rulés, 2006 have been prepared and the same
are likely to be finalized in tﬁe near future. '

46. That meanwhile, the Central Government in exercise .of powers
conferred by Section 3 of the All India Services Act, 1951, has framed
several rules and regulations in respect of the Indian Forest Services,

which are applicable in the case of the Applicant, such as —

i.  IFS (Cadre) Rules, 1966
it.  IFS (Fixation of Cadre Strength) Regulation, 1966
iii.  IFS (Pay) Rules, 1968 etc.
The Central Acts thus cover not only the field of recruitment and-

conditions of service to the IFS, but also the cadre and fixation of

cadre strength.

4.7 That earlier as per rule 3 of the Assam Forest Service (Class-I), Rules

1942, the initial cadfe strength of the Assam Forest Service was.24

;': Cent; ol 7 ﬁmmmm | ‘posts, wherein 2 posts of Conservator ;)f Forest and 1 post of Chief '
* %WW ﬁsﬁmﬁmﬁgﬁbﬂmﬁ Conservator of Forest were identified for the State Forest service
f Cadre. However, in the year 1992 pursuant to a litigation before this

;’ 16 Sep ?009 ] Hon'ble Tribunal reported in 1995 () GLT (CAT), Page-34

i / ‘: (Narendra Nath Hazarika -vs- Union if India and ors.), cértain

directions “were issued therein which were in favour of the Direct

Recruits to the IFS cadre and accordingly the said 2 posts of CF and 1
post of CCF were treated as identified for IFS cadre Posts.

4.8 That subsequently in the year 1995 the Government of India, Ministry
of Personnel, Public Grievances and Pensions vide notification déted
09.11.95 in consultation with .the Goverhment of Assam brought in
IFS (Fixation of Cadre Strength) Amendment Regulation, 1995 further
amending the IFS (Fixation of Cadre Strength) Regulation, 1966. By
this 1995 amendment, in the Cadre Strength Regulation for the first

time the Senior Duty Posts in Indian Forest Service in different grades



were identified, thereby making a departure from the past. In jthv‘e 1995
Notification, the Senior Duty Posts in the cadre of Indian Forest.
Service under the Government of Assam were shown as under:-
ASSAM
'SENIOR DUTY POSTS UNDER THE GOVERNMENT OF ASSAM

Principal Chief Conservator of Forest - 1

'
oreb

Chief Conservator of Forests (Protection)
Chief Conservator of Forests (Wildlife)
& Chief Wildlife Warden - 1

Chief Conservator of Forest (Social Forestry)

]
o

\ QMef Conservator of Forests (Research, Training

& Working Plans) -

> Conservator of Forests (T erritorial) -
Conservator of Forests (Development) -
Conservator of Forests (Economic Circle) -
Conservator of Forests (Headquarters) -
Conservator of Forests (Social Forestry) -
Conservator of Forests (Wildlife) -

b e 0 e e e O\ =

Conservator of Forests (Border) | -
Field Director-Project Tiger, Manas -
‘Director, Kaziranga Nation Part -
Principal, NEF Rangers College, Jalukbari
Deputy Conservator of Forests (Territorial)

Deputy Conservator of Forests (Wildlife)
Deputy Conservator of Forests (Assam State Zoo)-
Working Plan Officer -

Forest Utilisation Officer -

ket peed

1

22

Planning Officer i

G e I e ND

- Silviculturist -

Central Administrative Tripmy Lotal: | | %
i £3)

! 16 SFp 2009 y Copy of the Notification dated 09.11.1995 is
Guwahati Bench , | annexed  herewith and_ marked_’ as
S g ANNEXURE-D.

49 That the Applicant humbly states that pursuant to the notification -
dated 09.11.1995 whereby the cadre strength of IFS was fixed as 55,
the Govt. of India in the Ministry of Environment & Forest vide ._
notification No. F. 16016/22/98- IFS- II dated 28.10.1998 wrote to the.

Chief Secretary of all the State Governments inviting their views on

PP



: restructuring of posts in various grades in the IFS. The letter proposed
to have the posts in various grades in the IFS Cadres in the folloWirig
ratios: LT e
SL.No [ GRADE R Percentage of SENIOR
_ ’ : DUTY POSTS e
1 Principal Chief Conservator of Forest | =" 8% .
and  Additional  Principal, Chief{ =" . -
1» . Conservator of Forests (PCCF) R . T
e 2 Chief Conservator of Forest (CCF) 17 1% T
3 Conservator of Forest (CF) - . T iS% ,
4 Deputy Conservator of Forest (DCF.) . | , 50% | T

A copy of the said letter of the Govt. of. India, -
Ministry Environment & Forest dated 28 ~<101998 is -
annexed herewith and marked as ANNEXURE-E ‘

4.10 That the Govt. of Assam however did precious little pursuant to the seid o ‘I"“‘
letter dated 29.10.1998 and infact no action was taken thereon. Howev_erkall d e
. of the sudden, the Commrssroner & Secretary to the Govt of Assam |
Department of Environment & Forest vide letter memo Noa FRE 104/99/J 48
dated 05.09.2007 submitted a proposal to- the Secretary, Govt of Indla,

-

-

Ministry of Environment & Forest, for cadre review cum restructurmg ‘of. the~ i". '-"
Assam wmg of Assam Meghalaya Joint Cadre of IFS. In Annexure-l of the
aforesaid letter dated 05.09. 2007, the post of Senior Duty Ofﬁcers of IFS

: have been categorized in the followi p—né_.rﬂﬁ‘lﬂer - . _-.,
- - Cent&atAdmmatrateve'i“muna!' ;,- L
1. PCF and Additional PCF Wﬁmq%mm Y SRR
2. Chief Conservator of Forest : 16 R FemgE o
. 3. Conservator of Forest i . SEP 2009. ' ‘1:5' S
3 3 4. Deputy Conservator of Fore Guwahati Bench ..34 z *,. .
;-:\3;,’ 4 - H'Hrgfe"} :zn-q-cﬁa . 3:: R -

It is apparent that the said proposal contained in the letter dated 05 09. 2007 «"" o
has determined the number of posts in the Grade of Deputy Conservator of T A -
Forest, Conservator of Forest Chlef Conservator of Forest Prmcrpal Chlef . -
Conservator of Forest on the basis of the 28.10.1998 gurdelmes where the N

percentage of Senior Duty Post of various Grades of IFS were ﬁxed e

-

.

A copy of the Letter dated 05. 09 2007 1s ~

e ‘ , annexed  herewith  and marked as

.
L

B
e

ANNEXURE-F.




411 Thatv being aggrieved by the said letter dated 05.09.2007 whereby upv
gradation of the Assam — Meghalaya Joint Cadre of the Indian Forest
Service was initiated by the Government of Assam and challenging such
Cadre review and/or upgradation, the Assam Forest Service (Class-I)
Association approached the Hon’ble High Court by way of a Writ Petition
numbered as W.P(C) No.476/2008. The Hon’ble Court while issuing
Notice of Motion on 08.02.2008 was pleased to direct that “in the
meantime and until further orders the Cadre review in respect of the
Assam — Meghalaya Joint Cadre of the Indian Forest Service will not be
finalized without leave of this Court”. Further, some other litigants who
are also from the State Forest Service filed another Writ Petition
numbered as"W.P(C) No.1525/2008 wherein the challenge was identical to
' that in the aforesaid W P(C) No.476/2008. It is stated that both the matters
have now been referred to the Division Bench of the Hon’ble High Court, -
in view of the fact that in W.P(C) No.1525/2008 the Petitioners -had sought
for a declaration that the decision of the Hon’ble Tribunal in N.N.
Hazarika and ors —vs- Union of India and ors. is per-incuriam. Both the
matters are now pending disposal and the stay order passed in the' W, P(C)

No 476/2008 continues to hold the field. -

5 Centmi Aﬁmms\uratwemb'anaﬂ
; Trafreg -

‘ Copies of the interim orders passed by the Hon’ble
Gauhati High Court in W.P(C) No.476/2008 and

[ 16 _
{ SEP 2009 W P(C) No.1525/2008 are annexed herewith and
GUWahati Bench 1 marked as URE-G and H respectivel

4.12 That it is therefore seen that as per the 1995 classification, althoﬁgh many
aposts in Grade of Conservator of Forests and 4 posts in the Grade of Chief .
Conservator of Forests have been identified as the IFS Cadre posts,
however, no posts of Deputy Conservator of Forests have been identified
till date for the IFS Cadre. In effect, this leads to an abnormal situation
were the hierarchy of posts is not turning out in the desirable pyramidical -
manner in»w’hic’h it ought to be. To make matters worse, it has been
reliably learnt that the Government of Assam in a most surreptitious
manner, is considering further upgrédation of some posts of Conservator
of Forests to the post of Chief Conservator of Forest in the IFS Cadre,
particularly in the Karbi Anglong District despite stay orders in this
regard. It is reliably learnt that the post in question which is being

considered for Up gradation is the post being held by the Applicant.

The Applicant humbly submits that if any such action is resorted to
by the Respondent Authorties the same would lead to an incongruous

situation wherein the higher level CCF posts would be more than the

-—— . .

R L



4.13

lower level CF posts. It is pertinent to mention herein that the Government
of As_sairi has not even been able to provide the necessary infrastructure

required to set-up establishment/offices of the CF’s and as such an

upgradation of the said posts could lead to an even worse situation. It is

further reliably learnt that the said proposed upgradation and/or creation of
Ex- Cadre posts is being contemplated with the sole purpose of
accommodating certain blue eyed persons. |

That upon learning about such proposed action of the authorities, the
Applicant who is currently posted under the Karbi Anglong Autonomdus
Council, immediately représented to the Respondent No.4 on 29.08.2009
for redress of his grievances inter alia submitting that he is already due for
promotion to the rank of CCF since the year 2002 and as such if some of
the Conservator of Forests are promoted selectively by creation of Ex-
cadre posts and/ or upgradation of the post of CF, it would cause
irreparable loss to the Applicant.

The impugned proposed action of upgrading the post of

" Conservator of Forests of Karbi Anglong Autonomous Council to the post

- of CCF and/or creating Ex-cadre posts for selectively placing certain blue

Centra! Ad,mn’nfs

i

gg‘&tﬁ:?@ Tribun ]

- Guwahati Bench

eyed persons would have the effect of negating the post of the Applicant

particularly if he is not considered for such upgradation. Considering the -

£

hat the Applicant has only very recently been posted to Karbi
, he is entitled to complete his tenure as Conservator of Forest at

the spid place. Further it is noteworthy that the said post which the

@ t . .
? I'é SEP 2 009 Afpl cant is holding is itself an Ex- Cadre post and as such, whether such

upgrpdation of the same is permissible in law, needs to be addressed by

THRR =rgdtg  this Hon'ble Tribunal.

It is further pertinent to mention herein that the
Autonomous Councils under the State of Assam have the jurisdiction over
the Forest Department being an entrusted subject as per Notification dated
31.12.1996 issued under Memo. No. HAD.57/95/316-A, and as such no
action of upgradation and/or creation of Ex-cadre posts can be
initiated/finalized without the prior consent of the concerned Autonomous
Council. To the best knowledge of the Applicant no shch consent has been
taken from the KAAC prior to the consideration of such

upgradation/creation of Ex-cadre posts by the Government of Assam. The
depomnent humbly stakes tRal- despife best efforl, Re Could nol
qet- Copies o] the rmrw..( ‘“‘P‘*§"““ actin s the RL?FQMM.L’
duthoritiea. A copy of the representation dated
29.08.2009 made by the Applicant to the
Respondent No 4 is annexed herewith and

marked as ANNEXURE-L



S. GROUNDS FOR RELIEF WITH_LEGAL PROVISIONS:

1. For that, the propoéed impugned action of Govt. of Assam fo create further Ex.-
cadre posts and / or upgrade the post of Conservator of Forest to Chief
Conservator of Forest, iﬁ .order to bestow benefits on a few selected blge eyed
pefson,s, amounts to an arbitrary, illegal, unreasonable, unfair and capricious
exercise of powers. The Applicant humbly submits that the said impugned
proposed action of not considering the case of the Applicant who is also eligible
for promotlon, is clearly discriminatory and the same amounts to infringement of
the rig] fits guaranteed to the Applicant under Article 14 & 16 of the Constitution of
India.

2. For thzjit, the impugned proposed action of Cadre restructuring which has been
submit(ted by the Government of Assam vide letter dated 05.09.2007, having been
stayed by the Hon’ble High Coutt in W.P.(C) No 476 of 2008 and W.P.(C) No
1525 o?f 2008, the Govt. of Assam is estopped from taking any action in respect of
the same pendente-lite. The entire matter being sub judice before the Hon’ble
Gauha_ﬁ High Court, any action taken in contravention to the stay orders, would
not only amount to lowering the dignity and honour of the Hon’ble High Court
but the same would also invite _proceedings under the Contempt of Courts Act,
1971, In that view of the matter any arbitrary posting of a Conservator of Forest to
the post of Chief Conservator of Forest by creating an Ex- cadre post, without
considering the case of the Applicant, would amount to violation of the rights
guaranteed to the Applicant, besides being in blatant violation of the principles of
Naturai Justice. As such, this Hon’ble Tribunal may be pleased to intervene in to

the matter and pass appropriate orders in favour of the Applicant.

3. For that, the State Govt. while considering up gradation and /or creation of Ex-

cadre posts of Conservator of Forest to Chief Conservator of Forest under the

Karbi Anglong Autonomous Council, have deemed it fit not to consult and /or

@éﬁdmm, ‘v’@ﬁy~ Gnthe prior approval of the Autonomous Council prior to mmatmg such an
' Such approval being mandatory in law will ipse-dixit make the action a
nondest On that count alone the impugned proposed action of up gradation and /

”W?@ny o

or ¢ eatxon of Ex- cadre posts of Conservator of Forest to Chxef Conservator of

;ﬁ?iﬁh ali &enph Fo est is liable to be interfered with.

ot IR 5*:;*3
4, . thaﬂ the applicant having being recently transferred and posted as Conservator
of Foresft., Karbi -Along , Diphu, vide order dated 04.08.2009 , anj' such impugned
proposefd aption of upgrading the post of Conservator of Forest under the Karbi
Angloné Autonomous Council, to the post of Chief Conservator of Forest without
consideﬁng the case of the Applicant would amount to a grave injustice being

caused to the Applicant in view of the fact that the Applicant would be rendered



S LT

without a post within a short span of a month of having been transferred to the said

-

© post .

5.  For that, the applicant humbly submlts that even the emstmg posts of Chxef
Conservator of Forest do not have proper establishments and Jor ofﬁces to "
function from and as such any- ﬁthher up gradation of the post of Conservator of .
Forest to Chief Conservator of Forest and /or any further creation of Ex- cadref‘ o

- posts to benefit/ illegally accommodate a selected few, would: create an even
further chaotic situation besxdes damagmg the pyramidical hxerarchy of the IFS

cadre. As such, this Hon’ble Tribunal may be pleased to direct the authormes not

to proceed with the impugned proposal of creation of Ex- cadre posts “and /orA
upgradation of posts of the Conservator of Forest to Chief Conservator of Fo', st’ -
.to accommodate a select few, durmg the pendency of the interim orders passed by

the Hon’ble Gauhati High Court vis- a -vis the cadre restructuring. -

— <

6. DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has no other alternative and efficacious remedy

P

available to him except by way of this instant application.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT: L

That the applicant declares that no such.writ petition or suit has been filed

regarding the matter in respect of which this apphcatton has bn made, before

af 1,

c respondents to show cause as to why the reliefs sought for by ‘the apphcant shallr
? not be granted call for the records of the case and on perusal of the records and ..

after hearing the parties on the cause or causes that may be shown, be pleased to
grant the following reliefs: . L - _
1. Direct the Respondent Authorities, particularly the I‘{espor'xdent'l\:lo 4@
to upgrade the post of Conservator of Forest to Chlef Conservator of

- Forest and/or create Ex-Cadre posts for accommodatmg a select few to the

.

prejudlce of the Applicant, besides others.



- 11

2. To direct the Respondént Authoriiies Many action of up
gradation and/or creation of Ex-Cadre posts in violation of interim Qrdgrs
dated 05/09/2007 passed by the Hon'ble High Court in WP(C)

_me pendency of the said cases. . |

3. Direct the Respondent authorities not to upgrade the post of Conservator ‘
of Forest under the Karbi Aﬁglonm Council to the prf of
Chief_ Conservator of forest, vzithout the prior approval of the Karbi

a,j;;

Anglong Autonomous Council and without disposing of his representation
- = - ' :

dated 28/09/09.

—

4. Costs of application.

5. Any other relief reliefs to which the applicant is entitled to, under the facts
‘and circumstances of the case as may be deemed fit and proper by the

Hon’ble Tiibunal.

9. INTERIM ORDER PRAYED FOR:

The applicant respectfully prays before this Hon’ble Tribunal that during the
_pendency of the instant original application, the applicant shall grot be disturbed

o

- from his present place of posting as Conservator of Forest, Karbi Anglong, by
accommodating another incumbent by the up gradation of the post of Conservator

of Forest to Chief Conservator of Forest.

10. PARTICULARS OF THE IPO.

i IPO. NO. C 361 429353
ii. Date of Issue - 16.69.69

iii. Issued from C GUWAHATL &.p
iv. Payable at : GUWAH AT{érP o

11. DETAILS OF ENCLOSURES:

As stated in the Index.
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VERIFICATION

1, Abhijit Rabha,, son of Late P.K Rabha, aged about 48 years, permanent |
resident of House No. 21, Rajgarh Bye Lane No.2, Guwahati Assam-781003, do hereby

solemnly affirm and verify that I am the Applicant in the instant application and as such, I am |

- fully conversant with the facts and circumstances of the case. The statements made in

Paragraphs-. 1.2, 23, A, AR (partly L2443, 4.4 4.5, 4.6 4.%.(m My)
411 Cpartty ), Aol 4 [3;.6 .10 [l are true to my knowledge and

~ those made  in - Paragraphs-.ﬁtf?.(:/?.‘!?fffi.),..ﬁ:.?.(/mxf.‘fy.),.....‘(:.sg.,..4:..7..,

A.lo, A-lr Cr‘”‘.”*”), . it-...X.......are matters of records, which I believe to be true,

those mancle o parn 5 3 The 0-A dre  frue Yy hdal aslvree

and the rest are my humble submissions before this Hon’ble Tribunal.

And I sign this verification on this the 16th day of Sept, 2009 at Guwahati.

SIGNATURE OF THE APPLICANT

X
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GOVERNMENT OF Assam S ' 3
ENVIRONMENT AND FORESTS DEPARTMENT = - ' : :

a2,

" ORDERS - BY THE GOVERNOR
NOTIFICATION

Dated Dispur.the 4tM August 2009,

NO.FRE.36/96/186 : 1In the interest of Public Service Shri
| AbhiJit Rabha, TFS, attached to Principal Chief Consgervator
of Forest (wild life) is hereby transferred and posted
as Conservator of Forest Karbi Anglong. Diphu with immediate
effect and until further orders v;ee Shri’ S. s. ,aga
Conservator of Forest: transferred ' D |

No. FRE., 36/96/186-A : In the interest of Public Service shr:l.
S. s. Rao,". Conservator of Ferest. Karbi Anglong, Diphu

is hereby transferred and peeted as Conservatpr of FOrest v

-attached to the Principal Chief Conservator of Forest(Wild-
_ -life) in place of Shri Abhi]it ‘Rabha, IFS,\Conservator of
- Forest transferred with immediate ‘effect. and until further

orders.

'No FRE.36/96/186-R : In the interest of Publid Service Shri G.N,
" Adhikaxy Divisional Forest Officer, Logging Division, .
Tinsukia is hereby transferred ana posted as Divisional
Forest Officer Karbi Anglong West Division vice Shri S.Ko
- Daila, IFS, Divisional Forest Officer tran%ferred

" NO,FRE.36/56/186=C : In the interest of Public Service shri s.K.
Daila, IFS, Divisional Forest Officer, Karbi &nglong West
- Division is hereby transferred and. posted as Divisional
Forest Officer, Logging Divisien, Tinsukia iin; place of shri
G.N. Adhikari, Divisional Forest Officer transferred with'
immediate effect -and until futrther orders. '

shri Abhijit Rabha, IFS. conservator of Forest and' Shri .G.N. Adhikarm
de1sioq§;muorest Officer, ogging. Division. Tinsukia will move

sd/~- s. I. Rashid |

’ .

Deputy Secy.: to the Govt;of Assam,
Environment &. Forests Department.

Dated Dispur, the 4th. August 2009

, //,.7
Meme?koa36/96/18%-D
Copys Cops 8
1. Themchieffﬁﬁecutﬁve Member, Karbi Anglong Autonomus Council,
- Diphu’ Witgsreference to letter No. D.0 KAAC/CEM/08-09/102
Dated 15.6% e 09, /
<2, he Accountant General (24E) Assam, Maidamgaon. Guwahati—29
3. The Princ1pal Chief Conservator of Forest, Assam. Rehabarl,
.Guwahati-B
4,‘The Principal Chief Conservator of Forest (wil? llfe) Assam.
“Basistha, Guwahati-29. : o ,
S5.- Berson concerned. . . ' ' ‘ ‘
6. he Deputy ' irector Govt. Press Bamunimaidam Guwahati--Zl for
‘publieatiod of above notification in tne next issue of Assam
Gazette. o

By prder v,e.tc.'.l'. & |

RN\ ’
\)l/ ot
IA.

: Deputy Secy.,tefthe Gov of Assam.

Vironment and- Orests Department.

- ', @ . -' , Certzﬁed to be. true copy
o Advocate ”
[ -t t T e L. e EERY
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- Assam schedule L (Part-II) Form No.22 F.D. FORM NO.22 | 3

FOREST DEPARTMENT, ASSAM.

Certificate of the transfer of chatge of the office of the Conservitor of Forestsw
: Karbi Anglong Autonomous Council Circle, Diphu,
Dated Diphiu

The 18" August/2009.

In pursuance to Govt. Notification - No.FRE. 36/96/186,
04/08/2009 and as approved by Karbi Anglong Autonomous Councnl Authority vide
letter No. KAAC/Esstt-l58/P(B)/2001/9705(A), Dated 07/08/2009, I |certified that
received/assumed/relinquished/hand over. charge of the office of the| Conservator
Forests, Karbi Anglong -Autonomous Councif Circle, Diphu from Shyl S.S. Rao, IFS“;
Conservator of Forests on the afternoon of this 18" day of August/2009, \ ﬁ
I received the sum of Rupees Nit the cash balance, as sh wn by the Cam
Book on this date and sum of Rupees 71,56,723/- in United Bank of ndia; Diphy In; 1;
Revolving Fund Current A/C No.CD/868 and sum of Rupees 1,33,47 679/ in P.L. Account'j
N0.11007471664 maintained In State Bank of India, Diphu. I have sxamined all theg

office books and found them posted up to date, :E '

I have received the needful vouchers belongs to the amounts of the currents

month and have made myself acquainted with all outstandmg liabilities o} account of the,
“department. i

I have examlned the live and dead-stock, as well as the books, maps, ofﬁcze %
recaords and office furniture at head quarters, and have examined the registers, which I &
have found posted Qp-to~date

[ have received the following cheque books:~

1) 730401 to 730500 used up to 730430 of S.B.L. . Diphu.

2) 190601 to 190700 used up to 190643 of U.B.I,, DlphU

Countersigned. , :
AT
w\.ﬂ*"—“—/) o L J/ l €A o 27

. ! @
(5.S. Rao, IFS) H v ‘
Conservator of Forests,
Relieved Officer.

(Abhijit Rabhd, IFS)
Conservator of Forests,
Relieving Offider.

Jor e et e i s o+ b

Certified to be true copy
Advorate
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e e qﬁu‘ﬂ,w“kﬂ_,
. . - . ' ,/“ ]
VLN COVERNHMENT OF ASSAM [

Ve POREST DEPARTMENT ::3 $DISPUR .

'wid 7/97/68 ' DAted Dispur;the A3rd Apr’l,1998

n $ cshri A. 3. Md. Eunus,acs,

Joint Secretary to the Govt.of Assam.

1 The Accountant seneral (A&E)Assam,:
Beltold,,uwahati 28.

Sanction to the creation of l(one) ex—cadre pcat
of Conservator of Forests for Karbi Anqlong
Autonomous Council.

(33

I am directed to convey the sanction of the overno
Assam to the creation of 1l(one)ex-cadre posSt of Conservator o»
asts for Karbi inglong Autonomous Council in Indian Forest
vice Scale 6f pay of p.16400-450-20000 upto 28-2-99 withneffect
m the date of entertainment for placing services of an officer
Censervator of llorests rank‘under the administrative control

Karbi Anaglong Autonomous Council,Diphu in pursuance of - the

1 Areas Deptt's O+M.No.HAD.57/95/316 dt.31.12.96.

The expenditure is dabitable to the H/A"2406-F0f'5trY

fildlife-Ol-ForeStry-OOl—Diroction and Admn.(1)H.Q.Estt-1-

aries(Non Pl&n)"in the current year budget 1998-99,
[}
The sanction issues with the concurrance of

iance (EC-I)Deptt. vide their .0.M0.308/98 dt. {31-3-98..

»{ to -
The Priancipal Chief Consezvator of Foreste,Assamn,
Relabari,Guwahati~8.

The Under Sacretary to the Government of India,
‘Ministyy of Savironment and Forests,Paryavaran Bhawan,
C.G.0Ox CompLOV,dehn Road, Hew Dalhi-110003.

Tha Commissicner & Secretary to the Govt.of Meghalaya,
Environment and Forest Department,Shillong.

The Lommi simner & Secretanry to the Govt.of Assam,
11111 Areas Department,Disour,Guwahati-~6.

The Commissioner & Secretary to the Govt.of Assam,
Chief Minisvar's Bacretaviat,Dispur,Guwahatli-06.

Contadesea2ee

Certified to .!):e~lff:aé'copy |

Mg

Adveocote
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ANNEXUR

(TO R PURL I-:S’/-Ili'l) IN PART 11 SECTION 3 (1):IN THE (i,x!ZI;"l‘TE OF INDIA Dared )

NO. 16016/2/95-A1S (1) (A}
GOVERNMENT OF INDIA )
MINISTRY OF PERSONAL, P.G. & PENSIONS
(Dehartment of Personal & Training)

N - . ]
New Delhi, the 9™ November,

1995
NOTIFICATION
GSRNoL [n exercisc of the powers conferred by sub-section (1) of section 3 of All India

Serviees Act F9ST (61 of 1951, read with rule 4 of the Indian Forest Service (Cadre) Rules, 1900, the
Contral Government, in consultation with the Government of Assam-Meghalava herehy makes the
fotlowing regutations further 1o amend the Indian Forest Service (Fixation of Cadre Strength)
Regidations, 1966, Numely:-

! (1) These Regulations may be called the Indian Forest Serviee ( Fixation of  Cadre
Strength ) Second Amendment Re

NI They shall come into force on the date of their publication i the official Gasene.

In the Schedule to the Indian Forest Scrvice (Fixation of Cadre Swrengthy Regulations, 19606,
fon e heading “Assam-Meghalava™ and the entries occurring thereunder, the following shall be
substiiuted. namely::- ‘

CASSAM-MEGHALAY A"

Lo Senior Duty Posts under the Government of Manipur- Tripura

Senior

e Stafe Governnient:of Assam

Post und

Principal Chiel Conservator of Forests

et Conservator of Forests ( Protection)

el Conservator of Forests (Wildlife) & Chief Wildlife Warden

et Conservator of Forests (Social Forestry)

el Conservator-of Forests (Working Plan. Rescarch

onservator of Forests (Territorial)

Conservator of Forests (Development)

onservittor of Forests (Economic Cirele)

‘onservator of Forests (Headquarters)

‘onservator of Forests (Social Forestry )

‘onservidor of Forests (Wildhife)

onservator of Forests (Border)
Freld Director, Project Director. Manus

Duccior, Kaziranga National Park




-

e O

i
. i 2

Principal. NEF Rangers College, Jalukbari o ' _' ' ’ o
|")C|\‘ll;\f:(?7§>l_1301 " ‘ aQx

5

{ ‘3

.
: l’Iu!\rn"ir)g=f;»)'l‘|'iccr ) ) . ‘ v R
le\fi(;tl-l!uljisl_ : o [
Scnior Duty Post under the State Government of I\’I(A-glmlm'n
rincipal Chief Conservator of Forests i ‘ ’ - Iy
Chiel Conservator of Fnrésls {Socul Forestry & Environment) : . T
Conservator of Forests (Territorial & l)C\-'CI()blncnl) ' : i
Conservator of Forests (Wildlife) , |
Conservator of Forests ( Social Forestrv) ' : . !
Comservaror of Forests (Research &. Training ) . - : . |
Depuiy Conservator ol Forests (Territorial) (Khasi Flills, Jantiay Hills, ('i;n'u l--IiIl.\‘) : R}

Depuy Conservator of Forests (Training)
Warking Plan Officer

Planning Officer

Sil\‘lcnln;rim

Durector, Balphakram National Pnrk

Deputy Conservator of F OIL‘\I\(\\’”(”I'C) (East & West Khasi Hills Wildlife GUW*\
visiony : ;

Depuiy Conservator of Forests (Utilisation)

Bepuny Conservator of Foresis (Social Foresiry) _ . ' I\
» 17

TOTAL - -2 o

Centraf l)cpul;uion Rescrve e 204, n!’ ltem (1) above . 14 B
PPosis 1o he filled by Promotion in acmxd ince with Rule 8 of the Tndian FForest . 28

Service (Recruitment) Rules, 1966 ot exceeding 33 |1 A% of fems 1 and 2 above,

Posis ta be hllul by Dircet Recruitment (Hems | - + 3 . 38
Depntation Reserve iz 23% of ttem (1) above IS
Feave, Training Reserve and Junior Posts et 20% of Ttem 1 above B
. . /

Direct Recruit Posts 2

Promotion Posts ©28

Total Authorized Strengeh ) ) 118

.
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M@ST IMMEDIATE

,'Telegram : ?ARYAVAP{AN
| - NEW DELHI .

,.'Telephene 1. 4561613 |
Telex' (bl—limgmal) :rr

.N@o16@16/22/98~IFS~II .
Eated : 28%h © Oet@ber, 199& ;_ 

]
K SN ' cn'?.

m;mmxdﬁ%mmﬁ R .'AFAx;;
h

@@vmmm @F :cmam
MINISTRY OF ENVIR@NMENT &
L ~ FOREST§ - : ‘ﬂ.:ﬂ;f
_ ‘ "1 PARYAVARAN BHAV AN, .c.@.i@:-. GMPLEX
ST NEW DELHIL‘ - 110005 . IR

-

B GRSt S

5

E ]
e —

BRI

o _L@DHI R@AB NEW” DELHI- 11@@@3‘ i
The Chief Se@retaries, if‘?;_ ' B 3;.- : 3
A1l State. G@vernmemts/UTs

pRADN RO 32

3
1

/
Pt

SUB Restrueturing em pasts in vari@us gra@es in

" the Indian F@resﬁ Serviee» Ree@mm@nda%i@ns
of the Fifth Central Pay G@mmiasi®n~

regardimgo, AR

, Referenge is' invited “te the deoo' letber. @f even i
,number addressed by th@ Se@retary,
J ’ imemt and Forests, @@vernment of In
L tardies ef all the State: @evernment
'.g ,1nviting thelr views bn the restrue

Mlnis 'tl"y' of - enviran_ “1 " "; .: :
dia to the Chief Secre~: . .

‘and Unlen Territ@rlesu.*:;

turing of the p@sts in
4  varieus grades in the Indian Borest Servi@e(C@py enal@sed):

,,,,, - . - - e ""t
B 3 2s It was pr@p@sed ho ‘have the p@sts in Vari@us

i grades in the. Indian F@rest Servise Gadres in the follpwigg} \
e - raties : R S

Vgame, . ‘@‘rade_ai”f

g_p@entgge of - f,,,;f‘l
Beni@r Dmty F@sts 'fi b

| 1 - ‘ ?rin@ipal @CF
g, T Addls PC@F

&
—1-

8%
P T ch b e e
| by Cufe 2% I D

LN TOE e

:G@ntds}ﬁa;f

Certzﬁed to be trne ccm ?* S
Mwe#w__ '

Sone M L ” : s - . Ar! ’ﬂAhAh
A i} CL . . S " PSSO Cecmemae e -
- oL B PP Y )

rEse o




vators of F@rests @f all th

-ef all state Gavernments are: requested te kindly attend thew*f‘

| nlsh the r®ll®wing ini&rmati@n ih. advam@e P

\.‘Buwa??fxd Bench

ok

Reply from maj@rity @f ﬁhe State t@ﬁf“~&s":%ﬁfﬁﬁwall‘d...
Like-wise, ‘all the State G@vernments were- requested v“de

| A
Z{ 4y

8“&'0:1‘.5"
i)

pEaN f‘ b;': 2
Letter Noo 16017/01/97-. IFS; II dated the th Novenber ;_-ﬂégﬁ;ég.
1997 followed by severalireininders %o furnish theip views; ol
¥

4

with justificatieons rar the @reati@n ef “the p@st df Aﬂdlo'ﬁﬁ~% %ﬁ;
Prinolpal Chief C@nservatwr @f F@res%s in the ‘Indian Foresty. i

v ,,,Ege%»; 'M
- Serviee Cadres as re@ommended by the Fifth Gentral Pay % e

i;,mwrf
Gommissione Gn, this issue &13@y reply from. the State G@verﬁ”'L‘?

') ..' Ui
ments is awaited. “F PN

‘r: 3
“ .w‘”‘l Ayl

By . At the issue @f*restrueturing @f pmsts @f the:
IFS Cadres is an impertan‘ one and needs te ba(sié3 o
prierity ba51s it has been deelded to dis@ass the isaue‘\,ﬁy géw
with the Forest Secretaries and the rin@ipal Chief. Gonser~ et
‘Btates in its totality im é !

meeting to be hitld ‘at’ 41400, 'AM. on Tuesday ‘the 18%
le@ember, 1@3@ undei the @haiymanship of Shri’ Vishwanath

of India in the Ghalib Hall :
tion Centre, 7, L@dhi R@aa, :New D@lhin 11@®®§ F@rest .
Se@retaries and .the- Prin@ipal Chmef C@nservat@r @f F@restS"

meeting.

4, The State G@vernments als@ requested t@ fmr~'

£y

; o
i iat
=3

(i) The t@tal area ‘to bexadminlstared—-reserved ferests,,qkrﬁgA

P’ﬁﬁ

‘%F}"x[ Yl
ISR

protected f@restsm and: @ther ferest areas under.. iRy w
G@vernment Management.‘This may- inelmde inf@rmatlmn‘”
on San@tuaries and Nati@nal Parks, ete.

i 1‘4

(ii) Number and names of f@rest @irmles and forekt dlvi-.f
" sions, b@th territ@rial -and fum@ti@nal., L

ey a
PR -7
el T i 3 i L SR . 4
AE TTSERTTe T R
- .

ALY
; ¥ o
et e

2o
' . --:0 =

(111) ®rgan15ati@n “hart sh@wimg all PGSts upt@ the divi— ,'E

P AN

hu.lu

ex-cadre p@sts and hmw ea@h part is manned by the *Mw
cadre @ffieer er m@n—cadre foleero" o C f?

'A K

e

tasy T S




. | T PP |
L AU - .

e

- Bfgu  ff

(iv) Budget ﬁeatures @f the State Forest Eeparﬁment f@r’
the last three’ years in@luding the @urrent year
- revenue: expendltn@a under ma gor heads b@th mnder
plan and N@n-plano ' ‘ o
P (v) Brief partm@ulars @f the ma@@r plam sehemes mnder_
- ' taken by the F@rest Eepartmemt - Cen%rally Spwnséred:

3&.- ' Schemes asg wall as State Secter Sehem934
% : , A o .
i (vi) An estimate ofl . the area t@ be aff@rest@d in the next
g 5 years under werking plans, degraded f@rests 'and__
. ﬁ : .S@@ial and industrial f@restryo S
" } and eir@les, detéils of f@reign assistan@exxmxxf»
° o s ‘A.Vw i any, stamm ‘compenent in@lmded 1n hhe
b agreement with the den@r ageneys o .
’ ¢£~ (viii) ‘A brief n@t@ R . ﬂ@rasﬁ pr@ﬁeahi@m rela%ed problems _
in the state, with data @t the last five years m/[
s
i, | ’ e Yo i
i The abeve infermation: t@gehher with just&fi@ati@n f@r“t'“
@ _ prmpesed reustru@tmring may kindly be supplied By the‘”
g State Government latest‘by:the 20th November, 199@s
oo ?Pnﬁn!ﬂdnwnmnanveThb o ' ’ |
" unm S
) § | Tﬁhiu$naﬁﬁ5:mﬁ7qq . Yours faithﬁully y
I | 16 SEP 2009 N ( Sameshwar Jha )
. y , A ‘ J@int Seeretamy te. the @@vto @f I “
o ' : ::tuwahah Bench
SO Stk o1
C@py %0 gﬁ? mmﬁa L
e (1) Ferest s@@retaries 1 All State Governments/UTs
P (2) PedFs. . |
i o
| "
! i '
i :
(I : '




o . o, o
They are (sie) requested ﬁ@ kindly (sic) fmrnishing @f the
required and relevant inf@rmati@m latest by the 20 ﬁh
Nevember, 1998, : :

(3) Direet@r &eneral, Inﬂiam Cmuneil @f

Forest Resear@h and Edueati@n P
Dehrad.lmo .

C4) ' Pirestor, Wildlife: instiﬁmte of
India, Eehradun. '

K

Dehradun. regquested - t@
. parti@ipate
in the

)
-(B) Direeter, Ferest Smrvey @I India, . é All'are; ' f’*”ﬁ“”f
(6) 1Eire@t@r, Indiaa @andhi Nati@nal g- : -"Qﬁf'f
: . . meeﬁimg. & SR :

Forest a@ademy, Behradun. ) LIRS B
(7) Dire@t@r, Indian Institutm of
" Forest Managementa, Bh@pal.
. )

(8) ﬂDireetor, Taghss, Edﬂﬁ&ﬁ&&n,oﬂeﬁﬁﬁé&ﬁ.Af:;

Tnrommnts Thenrd,

‘Gopy also teo i

i) PPS te Se@retary (B&F)
il) PPS to IGF & B8
iii) aAddi,- I@F(FG)/Addl. I%F(WL)

iv) Birestor (PT)/ Eire@t@r (PE)
v) All DIGFs in: M@EF. ‘

$d/m Illegible

- ¢ Serweswar Jha § et
J@imt Searetary to the G@vt. of India..w.
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GOVERNMEN.' 7 |
ENVIRONMENT & Fom % nS D“’-’PARTMEN‘F

Mo. F’RE- 10?4/99/144

* From: Shri §.B. Hagjer, IAS, e
' Comrissioner & Secretary to; the: Go g

o Environment & Forests Department
- o , Dispur Guwahati ~ 6. -

: To:  Smti. Nenna Gupta IAS

:.Secretary to the Govt. of India - '
Ministry of Envsronment 8 Foresgic, .. .. -

GUWah
g - Patyavaran Bhawan, C:C0.C. fbmpfex ‘ M@M
S Lodhs Road, New Delhi = ‘,’0003 : """-«»L

Sub: Proposal for cadre . .3view —cum- Restructurmg of indnan Forest -Sersyl_qe' ,
" Assam Meghﬂlay ;.adre Assam an o |

SR

. Ref (i) NEF No.t . 5016/2/2001-!FS i dated 30~8~06
. (97 hisDenis No.FRE. 104199/143 dated 13‘*‘ Aug/o7

.i" Madam ) e
HER - | am directed to refer. to thrs Depﬁ s'lﬁ"etter quoted under reference and to i
Eio . . . o _y
7 ' o say ne Govt, has proposed for a partial revuewed proposai for Rewew-cum- K
T Testructunng of Assam an of. Assam Meghalaya Joint Cadre, ind;an Forest {'
i” o uerwces as,fouowmg whrch was shown m Ahnexure~l
'(.: . . ) ) ) : ; .
Reviewed proposal . |
t " CCF (Territorial) 1 CCF (Temtonai)
*. CCF&NodalOfficer, FCAct.  {. s  CCF & Nodal Ofﬁoer FC Act 1
CCF (Monitoring of Env)) ~ -~ 1 "
in view of the above, . Lyou: are: requested to process the rewew -~cum-
. re-\structunng of Assam Meghalaya Jomt Cadre Assam ng, Ind:an Forest
S Semces accordmgly ‘ |
- | ' :*:'g'.iz‘
i L Yours faithfully _
- o Commlssuoner & Secretary, to the Gowt. of Assam
L L - . Env:mnment and Forests Department
o - ' ’ ) . ‘ M e




"'shabari, Guwahati
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: ' 5% OSED |
Detalls o;E sen;oriﬁ? ﬂ.uty p_ogr'..;t in the cadre
rEx1stlng ' .A n -.‘.- 9posed
.Desig%ation Num§e£=£;'5 iwfigignmtion,
o ’I PCCE f» 1 eceE ”
[ | e
| o 77 SCCF (Admin G
Lvlgllance) '
’ . Addl. *PCCF (Planning
! g .Dev - Monltorlng &l
: , ; F valuatlon) |
) CCF (Wildlife™ i | CCr (Wlldllfe B
j; ' "i ' b : Blodlver51ty)
'ﬁ} CCF — (Soeial 1 CCE* (Soc1al Forestry &
'_i; Forestry)? ' T l,. B ~Nodal Offlcer,,FDA) '
h CCF (Researeé,- 1 e CCF};-,};, (Research.
D s Training & ¥ .:king - .:ﬁdde5£i6n;' .Working,:
' | Plans) o » S Plans) o
YL F (Pre~ u;}on) | 1 ) .CCF (Terrltorlal) .
b// _." ' K o ,CCF & Nodal Offlcer,
.;/ , ' SR FC: Act o
. . _ S | - iccEf;{Afl,. (Bodoland
o | Terrltorlal Councxl) B
B - o ' L CCFJ; (Karbl- Anglong v
R . | " . o 'sngii:’ﬁhtonomous Counc1l) 'ﬂ
— eﬁ . : : »CCF'l (N C o Hllls
o ;ﬂ,t - §' I - .uAutonomous Council)
' v | CF (Tefrilorial) 6. |cF. (Terrltorlal)
ff <F (Development) T dF (Worklng Plan)
i CF.(Economlc Clrcle) 1 A . CF(Research L -»&'
S - . o Educatlon)
CF . (Head éuarter) BN T CFH»(Head _quarter) in
o the 070 the PCCF Assam
CF (chial Forestry) | 3 ’ ';CF (Soc1al Forestry)
s |CF Wildlife) 1 <F (Wlldllfe) HO
CF (Border) I I I/ (Border s
1 B Protectlon in the 0/0
® - CCF Terrltorlal)
Field I.:_Director, 1 ‘ - Fleld ﬁ- Dlrector,
Project Tlger, Manas , _Pro;eeEleger, Manas -
) Director,)*Kaziranga 1 ’Direcgofﬂ:' Kaziranga
3f.} '1(- National ﬁark. }'. : -Natignal;Park.
| Principal,f: NEF | 1 IS R (Bodoland
- %v . "
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AL ¥ eyomey C el Te A

‘Rangers

ER I

College,
Jalukbari

“Territorial Cour :.1)

DCF {Territorial)

OCF (Territoria. .:

DCF (Wildlife) -

-iDCF.(WiIQlife)

DCF  (Assam State

Zoo)

""DCF (Assam Sta’ & %00)

)

Working Pl%n Officer

Working Plan ) Ficer

| officer |

Forest  Utilisation

i

Forest . U.. iisation

cfficer:

Planning Oﬁficer

VPlaﬁningQOfffcer

Sivicultufﬂst

Siviculturis’

~ Total .

T Al

i -
i m

®
>
.
;
‘
'
a
ol e
8 i
“t
'
i
.
(
)
)
e
)

| . L e

Detaills

L.

of seﬁié}ityﬂdgty écsfs,in théf654 ;§#h“iL”

Exi &ting

-Proposed

-

. Remarks. i

ccr

Design: .7 on

1=Désignation i

.. C

| BCCF

[pccr 7

'PCCE (Wildlife)

Vigilande) .

AddLl.. BCCF (Admin &

Addi. PCCF (Planning
Dev. ' Monitoring &

'vaaldéfian)

CCF (Wildlife)

CCF  (Wildlife &

'Biodiyergity)

CCE- (Social

o

Forestry)f

CCE.(Sécial~Forestryv&
Nodalfdffiéér, FDA) 

(Research,

Training & Working

Plans)

| 'Educaticn,

| 'CCF - (Research
© Working

Plaﬁsy

CCEF (Protetction)

] CCE:(Ier;itorial)

[CCF & "Nodal oOfficer,

FC.Aét;%x

‘| Evaluation)

CCF . ' (Monitoring - &‘

|.ccr,

Territorial Council).

.(Bodoland

CCF. (Karbi _ Anglong

. |'Autonomous . Council) .

G ket b e a
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A
I

-

e
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e Ardet gl o

(&F - (N.Cc~ Hills

bt rle
L;atgnomous_Crxnc1l)

(Territorial)

L " "Territori:l)

‘CF (Devélopment)

C¥ (Working Plan)

o
CF (Economic Circle)

V}Educa:'

CF i Rasetrch &

CF (Head guarter)

quarter) :in.

S XN
or . naE

the .’c the PCCF Assam

CF {(Social| Forestry)

.CF ilbcial’FcresﬁrY)

CF (Wildlife).

CF [Wildlife) HQ

CF: (Border)

L . ‘(Border &

. “rotection in the -0/o

s : | CCF Territorial)
| Field Director, 1 i ‘”Eielq';_ Director,
Project Tiger, Manas Er§ié¢pgTiger, Manas -
Director,‘ Kazirang= : 1- bifécfb%( VKazirahgé
National Park 'NéfionéLEPérk |
Principal;‘ . rzFP 1 -CF' ",T:' .'(Bodoland
| Rangers " lege, lTérfitggial Council)
Jalukbéris' }.ii ' i” _
DCE (T~ _orial) 22 . 'DCF\(Té?}itorial)
DCE (#iidlife) RE DCE (Wildlife)
DCE - (As§am State | 1 :Bcfhwégﬁém State Zob)
PO ‘ : s PR .

0 SR

700) oo .

Working .Plan Officer

,;Wdrkiﬁg{P;ahiOfficer>

Forest . Utilisation’

officer

iForeStti Utilisation

officer -

Planning Officer - |3 Planning Officer .
Siviculturist 1 : Si&icuiﬁprist '
Total 55 T Total
; _
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{
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Cl"E NO: WP(C) 476/2008
Category : 10040 (Other service matters. )

------------------------------------------------------------------------------------------------

‘ N ; . /K ) ) . \@ P ey
S—— /’/ :

...........

-

A THE GAUHATI HIGH COURT AT GUWAHATI

;c"‘ ngh Court Of Assam Nagaland Meghalaya,Manlpur Trlpura Mizoram and Arunachat Pradesh)

PRINCIPAL SEAT AT GUWAHATI SRR
Page No. 1

----------.---—---.-n--.------------------.-------------u--~------------------------- -----------

ASSAM FOREST SERVICE ('CLASS--1) ASSOCIATION
AND ANR

REPRESENTED BY ITS GENERAL SECRETARY VIZ ' o
SHRI NARAYAN MAHANTA ;
Z00 ROAD , GHY--781021

SHRIS U CHOUDHURY

PRESIDENT

ASSAM FOREST SERVICE ( CLASS--I)

ASSOCIATION

PERMANENT RESIDENT OF SIJUBARI HATIGAON

GHY--781038

Petitioner/appellant/applicant
Versus .

THE STATE OF ASSAM AND ‘ORS

REPRESENTED BY THE CHIEF SECRETARY TO THE
GOVT OF ASSAM , DISPUR , GHY--781006

THE COMMISSIONER AND SECRETARY

- TO THE GOVT OF ASSAM

Advocates for Petitioner/appellant

-

'GHY--781006

TO THE GOVT OF ASSAM

ENVIORNMENT AND FOREST DEPTT.
DISPUR , GHY--781006

THE COMMISSIONER AND SECRETARY
TO THE GOVT OF ASSAM

PERSONAL DEPTT. , DISPUR

i e s

THE COMMISSIONER AND SECRETARY

FINANCE DEPTT. , DISPUR
GHY--781006

THE UNION OF INDIA :
REPRESENTED BY THE SECRETARY TO THE GOVT,
OF INDIA

MINISTRY OF ENVIRONMENT AND FORESTS
NEW DELHI

\ Respondent/Opp. Party

D K MISHRA ‘-
H K MAHANTA
8 PRASAD

Advocétes for Respondents

!

5

N
R

GA, ASSAM
SC, F.DEPTT.
ASSTT.S.G.L.

Summary Of Case And Prayer In Brief

C.ERTIFIED COPY OF JUDGEMENT / ORDER

DATE OF FILING APPLICATION DATE WHEN COPY WAS READY

DATE OF DFLIVERY
08/02/2008

08/02/2008 08/02/2008

/;

7//
;/é.

BEFORE
HON'BLE MR. JUSTICE RANJAN GOGOL.

DATE OF ORDI R: 08/02/2008

Heard Mr. D. K. Mishra, learned senior counsel appearing for the petitioners,

Certified to' be true copy :
Advocate |




R K. Bora, leamed Govt. Advocate, Assam, accepts notice on behalf of respondent”
Nos.1,2 and 3; Mr. D. Saikia, leamed Standing Counsel, Finance Depariment,’ accepts notice
~on behalf of respondent No.4 and Mr. N. Deka, lmmed Central Govt. Counsu accupts
notice on behalf of respondent No.5. Extra copies of the writ petition be furpished to the
respectlve counsels within three days. k

. Issue notice on the prayer for interim relief returnab\e in four weeks. _

In the meantime and until further orders the cadre review in respect of the

Assam-Meghalaya joint cadre of the Indian Forest Se'wces will not be finalized wnthout leave
of the Court.

- ) . ) I -
CACETRY oo Kutgo e s
. T ’_:/ , / : v N
Uieslge
}-\ ‘{7 S - C— s ' - / ] -
) | - n _ . \

:/ @Znﬂogggn}iﬁc&(\ .

.
Dateo....... ... {) ’ 2 / = “
superintendent (Copymg Section) o
- Gauhati High Court,
~uthnrized U/S 76, act 1. 1877

)
T, r .
. /',’.)"‘/_)’/
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| Date of maklmg aver the

(Hwh Court of Assam. Nagaland. Meghal

Appeal from

1 he - } he . copy
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IN THE MATTER OF:
1. Joy'Singh Bay,

Divisional Forest Officer, NoevlRern

Afforeétation;- Divisicn, Karbi

Angléng,-Diphu.A

2. Rajiv Kumar Das,

Divisional Forest Officer, Jorhat

-_Forest'_‘Division, Department of !
Forest, '_Governmeht - of Assam,
Jorhat.

o

3. Jibananda Hazarika,

Divisional Forest Officer, Karbi
Anglong East ‘Division, - Department
of Forest, Government/ :

Diphu.

of Forest, Government
‘Dhubri. |

5,.Raghunath Boro,
Divisional  Forest Officer (I/C),
Kachugaon Division, Gosaigaon.

PETITIONERS

-Versus-

1. The_State-of_Assam, represented

by the Chief Secretary to ~the

Government  of Assamn, Dispur,

Guwahati-6.
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2. The Commissioner and Secretary,

)

—

Department  of Environment  and
Forest, Government  of Assarm,
Dispur, Guwahati-6.

o . . \
3. The Commissioner and Secretary,

Department of Personnel,

Government of Assamn,

Guwahati=~6.

by the Secretary, Ministry of
Environment‘and Forest, Governmenfl
of India, Paryavéran' Bhawan, CGQ
Complex, Lbdi Béad, New Delhif
'110003. |

6. The Secretary, Ministry of
Personnel, Publicl Grievance &
Pension (Department of Personnellé‘
Training), Government of India,

New Delhi.

7. Union Public Service
Commission, through the Secrefary

UPSC, Dholpﬁr House, New Delihi.

8. The State of Meghalaya,
through the ‘Chief Secretary,
Government of Meghalaya, Shillong.

RESPONDENTS
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KARBI ANGLONG AUTONOMOUS COUNCIL
OFFICF OF THE CONSERVATOR 0‘7 FORESTS KARBI ANG LONG DIPHU

Letter No.CF/KA/ESH/PF/178 U - ' Dt:29.8.3009

To R T T
The Commlssmner& Secretary to the Govt. of Assam, C&Mm! ﬁdm!mati’aﬁwembmal

Environment & Forest: Depaxtmem o SR WWW@W WT’\\“‘?@T
Bispur, Guwahati-6. : ' -

| ‘Sub:- ‘Promotion to the rank of Chief Conservator of Forests. | ‘? , ] 6 SEp ‘)".- .
_ - » . 3

- Sin, S I T Guw:“hmr“ﬂmh

I have the honour to bring your king nofzxce following pomﬁ,mgfm yom symph&txé
consideration and taking necessary steps— _ S —" e e s

;. I belong to 1984 batch of IFS belonging to Assarm- Meghaiya Cadre and pnesentiy
~ posted as Conservator of Forests, Karbi Anoiong, Diphu.

2. My promotion to the rank of Chief Conservator of Forests is: due since the year 2002
as TRS officers are eligible for promotion to the rank of Chief Consewato; of forests
after completion of 18 years of service.

KA Et is learnt thaf Govt of Assam lS actlvelv consndenng the pk omomon of 'sgme nf' -

humihanon, if my ptayel is not considered as my pr omotzon is ahead; due smcxc ’m
‘year 2002. :

4. Itis to be mentioned that recently, Government of Assam has pmmmed Dy. Enspcuo*
Genezah PoEnce bemncmc to 1991 batch to the ranief. mspeﬂtm Lener: al of Pglice by
harge '""rc e/Zone which was ‘being held by them as Dy Inspector
. Th post: of Enspec;or Genez al of Pohce are eqmvaimt to the post of
Chief Conservator of Forests in respect of rank as well as pay-scale. Like wise the. post
of Dy. Inspector General of Police are equivalent to that the Conservator of Fm ests in
the rank of scale.

In view of the above, you are respectfully requested to promote Conservator of
_.Forests "belong to ‘the _same batch to the rank of Chief Conservator of Forests
simultanedusly -if ex-cadre-posts ave being er eated for the puipose of promotion of._
Conservator of Forests to Chief Consewator of Forests.” -

I shall be thankful for this act of kmdnessn
Yours fa'ithﬁﬁ}y - :

fAbmjnLRabha,J.FS) o e e
- Conservator of Forests,
Karbi Anglong, Biphu,

Certified to be trye copy
N boni—

- Advocate



B S The PCCF Assam, Rehabah, Guwahaﬁ 8 for faveux of his kma int ormatzon
and. necessary action.
2. P.A. to the Hon’ble anstex y Envu Onmem & Forest Depar tment Assam for
o kmd mformatlon and necessary action to the Hon'ble ‘Minister.
3. The PrmcnpaE Secretary , Karbi Anglong Autonomous Councﬂ Diphu for
" information and necessan'y action. - _ ‘

’,W//L\%

Consewator of Foresﬁs
Karbi Anglong, Dxp.hu, o
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GUWAHATI BENCH

[Central Administrative Tribunal

Eu ? 3
~ 7 ‘
N ey IN THE MATTER OF

%%wmvmvé\x vor
1 3 \Q‘\ _ 0.A No. 183 / 2009
| Qe Bench ,, .
V@mgﬂ R rT AT Rbhl} .
‘ | Ve -

Union of Indis & others

AND

IN THE MATTER QF

i

Arn edditionsl affidevit on behelf

“of the petitioner to bring on -

record certain subseguent facts

which haes arisen conseguent to

filing the saforesaid

spplication.

. . | |
:@uJBy}>}Q§VML | ADDITIONAL AFFIDAVIT
50 W A I |

original -

C)b\ \;:?;u%;LJ I, Sri Abhiijit Rabhs, sged sbout 49 years, son of Late

al\akount k’};‘Qabg\_q; resident o: /Qa:jaa’\,h_ Qd_ Q,’I\@p b)/ J.M'uz

Guwehati, District - Kemrup, Assaw, do hereby solemnly

affirm-and state as follows :

AP0 e e oo
N -1 That  the - deponen has  preferred an

origingl

spplication being O.A HNo. 193/2009 before the: Central



dminist(aﬁveTr!bunai

Certral A

G AR

11 NOV 2009

Guwahati Bench
TEEA |

Administrative Tribunal, Guwahaeti  Bench challenging the
action of the respondent suthorities to -upgrade the post of
Conservator of Forest to that of Chief Conservator of

Forest in Karbi Anglong in violation of the interim order

of the Hon’ble Geuhati High Court relating to Cedre Review

~

cum Restructuring of the Assem Meghaleya Joint Cadre and

also non congideration of the petitioner’s case for .

promotion to the higher level i.e.  Principel Chief

Congervatcer, of Forest.

2. Thet vyour deponent states that by order dated

22,10.2009,. the Hon'ble Central A@ministrative Tribunal
after heering the coungel for the petitioner / spplicant as
well eo the.counsel for Resbondent State of Assam and Union
rof Indis directed the =said respondénts‘to file their show
caﬁse by 09.11.200% as to whether any preoposal  for
upgradarlon of the post of Congervator to that of ?rlnc1pal
‘Chief Conservator of Forest with regards to the Autonomous
Karbi Anglong Diztricﬁ Council has'beén.initiated during
thev subsistence of interim etay order of the Hon' ble
Gaﬁnati High Court with regsrds to Cadre | review

regtructuring of the Assam - ﬁeghaiéya Joint Cadre.

3. That your deponent states that during the pegndency cq
4 {

the original spplication before the Central Administrative

Tribunal, the Principal Chief Conservator of Forest vide

letter dated 30.10.2009 directed mé to show cause regarding

cr_..--——-_.\' .
the basis for filing my representation dated 29.08. 2009

|

e
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Guwahat Bench ,
TETE) IS
__‘.‘-'__’.. il e ———"
with regard to the petitioner’s claim for consideration of

his case for promotion to the rank of Chief Conservator of

Forest.

It may be pertinent to mention herein that the

Principal Chief Conservator of Forest as head of the Forest
Force in Assem is no way connected to the O.A No. 18372009

since he has not been made & party in the eforessid C.A No.

193/2009% pending before the Hon'ble Tribubsl.  Moreso,

gince, the repregentation dated 29.08.2009 on .which the

Principal Chief Congervator of Forest has isaueqmshﬁw cause

is é paft of judicial accord in 0.A~No. .193/2008 pending

before the Hon’ble Tribunal, hiz sction in calling upon
informaetion / clarification has cauzed interference in the
judicisl procesg since the matter 1is awaiting for
adjudication in the Hon’ble Tribunal.
o . ,
" A copy of the letter dated 30.10.2009

iz annexed herewith sand marked as

ANNEXURE - A.

4,. That your deponent’statea that immediately on receipt

"of the letter deted 30.10.2008, ﬁhe.Principal Secretary,

Karbi . Anglong Autonomous District Council, Diphu wss
informed by letter dated 31.10.2009 since the service of
the petitioner ﬁas'placed gt the disposal of they District

Council vide .order dated 04.08.2009. .

[



A copy of the letter dated 31.10.2009

is snnexed herewith and marked a3

ANNEXURE - B.

5. That this effidavit has been filed for the purpose of
bringing on record the facts subsequent to filing of the

present original epplicetion.

6. That this affidevit has been filed bonafide and in the

interest of justice.

7. That the sotatementz made in this effidavit in
paragraphs _ [_),,_2,__} gg_ _ _ __ _ _ @re true Lo My knowledge
those mede in parsgesphs 3,4 _ _ _ _ _ _ _ _ _ being
matte&s of records sre true to my information which I
believe to be true snd the rest are my hunble gubmigzion
tefore this Hon'ble Tribunal.
| N . *
Ard I sign this affidevit on thiz the .. . day of

November, 2009 at Guwahati.

Identified by, 'VW



~ N01PE.22/ 11/ Promotion/ IFS/ 06

5 %@ANNEXURB A

. By Fax/ Post

‘GOVERNMENT OF ASSAM
OFFICE OF THE PRHVCIPAL CHIEF CONSERVATOR OF FORESTS AND
HEAD OF FOREST FORCE : : ASSAM
REHABARI : : GUWAHATI - 781 008.
Dated Guwabhati, the 36 Hctober, 2009

Cenral Ad

r\a

To ,
‘ | ALK

\4 Abbijit Rabha, IFS, e
Conservator of Forests,
Karbi-Anglong Clrcle

Diphu.

a bt

Sub: " Promotign to the rank of Chief Con%;wator of Forests.

TERE

mmistrative‘fmounal

11 Nov 2009

!
wsql
1

Guwahati Bench

i

Ref: ' Yourletter No.CF/ KA/ ESH/ PF/ 178, dtd.29.08.2009.

In mvmng a reference to your letter as above, I am to request you to furnish

. the followmg mformangn/ clanﬁcanon required for finalizing the action on your letter.

1. You h’};’ve stated'thét your promotion to the rank of Chief Conservator of Forests is due
sinc;.tiix.é ycar 2002. You are aware of the fact that on date 9 (nine) IFS officers from Sri
B-Brahma to Sri Chandra Mohan (as per Civil list) are senior to you in the rauk of
Conservator of Forests and there is no vacant post of Chief Conservator of Forests. Please
furnish’ information and clarification as to how you could come to considered conclusion

that.you are due for promotion since 2002.

Please furnish the basis of your conclusion that the Govt. of Assam is actively

P

considering the promotion of some of the Conservators of Forests by upgrading the post

of Conservator of Forests.

3. Plc&se explain as to how could you conclude that some Conservators of Forests are to be

promoted selecmvely causmg loss and mental agony to you ? The available information

- shall be enclosed by you with your detailed justifiable explanation. You have cast
aspersion on the integrity of the Govt. of Assam in the Department of Environment &
Forests by stating th;it the Govt. of Assam will make only selective promotion. All

infoxmation available with you to prove your allegation shall be furnished.
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4. Plcase fumxsh the basns of your statement supportcd by documemary evidence in suppon

of your- statement *hat Govt. of Assam is crcat'.no some ex-cadre posts for promotion of )

' ' Conservators of F orcsts

| : 5. Please cite the authonty under which you have submitted your letter as abovc under, 3

wfcrencc for rcdressal of your grievance relating te your service conditions duectly to the

Govt of Assam in the Department of Environment & Forests Wxthout xoutmg it through
| proper channel ' ‘

You are rcquested to furnish your reply at. thc earliest and the same shall bc in | .
complete detail supported by all ewdcnces including documentary evidence on whxch you |

have relied while commumcalmg directly with the Govt. vide your letter under reference.

Q@mra% Ac“mmwtmtm"i’ﬁbuna 20 7(

iy UETalia W Principal Chief Conservator of Forests and

Head of Forest Force, Assam.

]

| i 11 Nov '20!0‘?

1
‘Guwahati Beﬁch

:Tdrs‘%ﬁ‘mm/ . ) L ,




Letter No. CF/KA/Esstt/PF/AR/2009-10/ 20O 2S

To

Sub:-

Contral Adminisirative Tribunal |

{ ety e

~ Ref:-

11 NOvV 2009 |

Guwahati Bench

i -

7 éNNBXU.REGM

KARBI ANGLONG AUTONOMOUS COUNCIL

OFFICE OF THE CONSERVATOR OF FORESTS:KARBI ANGLONG

DI P H U

Dated 3 / 10/ 2009

The Principal Secretary
Karbi Anglong Autonomous Council; Diphu

Interference in the matters of my said function’ing by Principal Chief
Conservator of Forests Head of Forest Force Assam and in the judicial
process.

1) Letter No.FE.22/11/Proh10tion/IFS/O6 Dated Guwahati the 30"
Qct'09 '
2) Letter No.OA/193 of 09 pending disposal before Hon’ble Central
Administrative Tribunal Guwahati Branch in a matter- of service were
show cause notice has been serve to show cause to the State Govt. as

SRRl =T well as Central Govt. in violation of interim orders of Hon'ble Guwahati
- High Court in W.P.C. 476/2008 and W.P.C. 1525/08 presently pendmg
- before Division beach of Hon'ble Guwahati High Court. -
Sir:

With reference to the above, I have the honour to submit that the

undersigned had approached the Hon’ble Central Administrative Tribunal, Guwahati
Bench in the matter of service and file the 0.A./193 relating to his service condition.
The Hon'ble Central Admlmstratlve Tribunal by order dated 22/10/2009 directed the

%
/4

state as well as the Central Govt. to show cause as to whether the state Government
has made any proposal for the up—gradatlon of the post of Conservator of Forests to
Chief Conservator of Forests and fixed the matter for hearing on 07-11-2009. Durihg
the pendency of the said proceeding the Principal Chief Conservator of Forests and
head. of forest force Assam vide his letter No FE. 22/11/Promot|on/IFS/06 Dated
Guwahati the 30" Oct'09 directed me to show cause.
’ However, the Principal Chief Conservator of Forests and head of forest
force in Assam is no way connected to the 0.A.193/09 since he was not made a
party in the said proceeding before the Hon’ble Central Administrative Tribunal.
" He has no role to directing me to show cause my action to approach

the Hon'ble Central Administrative Tribunal for redressal relating to my service

condition.



“ - ’ ——g,

Thereby from above |t is seen he has caused un due mterference in Lo

‘ my functioning as Conservator of Forests Karbr Anglong, Drphu were my:service was
placed at the drsposal of the Councn vrde order FRE 36/96/186, Dtd.04-08-2009. -
also
He has caused mterference in the Judrcral process since the matter is
OLwaltmg for adjudication in the Hon'ble Central Admlnlstratlve Tribunal guard.
The representatlon dated 29-08-2009 on which the Pnncupa! Chief
Conservator of Forests and Head of the Forest Force has issued show cause is a.part
of judicial record in O.A.193/2009 pending before the Hon’ble Tribunal. Therefore
this matter is to be taken up by the Council with the state Government to take
consequent steps to Withdraw the letter dated 30-10-2009 for Principal Chief
Conservator of Forests (Assam).

~ Yours faithfully,

Ceni:raﬁ Aémlmstratwemhunaﬁ

CONSERVATOR OF FORESTS
] i NUV 2009 KARBI ANGLONG:::::::DIPHU.

Guwahati Bench
AR RS
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o Guwahet Bench |
_IN THE CENTRAL ADMEN&SfRW“f@% TRIBUNAL \_L

j B GUWAHATI BENCH | é ,
' : . ~ IN THE MATTER oF:"" o ,' ,

0.A NO.193/09

<7
- SRI ABHIJIT RABHA - . ¥§ :

: : ‘ . +.APPLICANT S g
Y% . . A—Vs- ' | . » . )

UNION OF INDIA AND ORS.

..RESPONDENTS ‘
-AND-

~_IN THE MATTER OF:

- Written  statement . on  behalf of

‘Respondent Nos. 3 and 4
(WRITTEN STATEMENT ON BEHALF OF RESPONDENT NOS. 3 AND 4) -

L Smt. Sogjida 3. Ragiid, ’\“D/oLaﬁ M- M- 9glosnn
aged about ...... 9 years, presently working as the Deputy Secretary to the Govt
" of Assam, Department of Environment and Forests, Govt of Assam Dlspur o
Guwahati-6, do hereby solemnly affirm and state as follows - “

1. - That I am the Deputy Secretary to the-Govt. of Assam, Department: |
of Environment and Forests Govt. of Assam, Dispur, Guwahatl 6 and as such I am.
acquainted with the facts-and’ cnrcumstances of the case. 1 have gone through ‘the .
Original Application of the instant case and have understood the contents thereof. I
am competent to file thls Wr;tten Statement and I have been duly authorlzed to do
- 50 on behalf of the Respondent Nos. 3 and 4.

2. That I do not admit any of the averments except whlchv ,.a:re, K
Specifically admltted heremafter and the same are deemed as denied, - R

, 3. ' That before traversing various - paragraphs ‘of the present Orlgmal

Appllcatlon the answermg Respondent would. llke to place the brief - facts of the :
case. ) '
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BRIEF FACTS: ‘ : @nm
3.1 . The Appllcant belongs to the 1984 batch of Indian Forest SerVIce

(IFS’ in short) and belongs to the Assam Meghalaya Joint Cadre He was promoted
to the ex-cadre post of Conservator of Forest (‘CF’ in short) in the year of 1997.

3 2 That V|de letter dated 05.09.07, the Respondent No.4 forwarded a
Ietter to ‘the Secretary to The Government Of India, Ministry of Environment and

| Forest, Pariyavaran Bhawan, New Delh: on the subJect of proposal for cadre review-

cum-restructuring of. IFS Assam-Meghalaya Cadre, Assam ng and requested to

process' the review-cum- restructuring of Assam-Meghalaya Joint Cadre, Assam

Wung, IFS accordmgly In the said letter, it was mentloned that the Government -

has proposed for a partial review.t for review-cum- restructurmg of Assam wing of '
M

Assam-Meghalaya Joint Cadre, IFS.

3.3 That against the said letter dated 05.09.07, the Assam Forest Service
Association approached before the-Hon’ble Gauhati High Court by filing WP (C) No.

476/08 The Hon’ble Court after hearing was pleased to pass an interim order dated
02 08as follows:

“In the meantime and until further orders, the cadre reV|ew in

N

respect of the Assam Meghalaya Joint Cadre of the Indian Forest
Service will not be finalized without leave of the Court.” . '
T —— : x ‘
Further, another writ petition, WP (C) No. MS 'was filed by five Divisiona-l
Forest Officers (‘DFO’s in short) against the said letter dated 05. 09.07 and the
+ Hon'ble High Court in the said’case was. pleased to issue rule. Further ordered ‘to
list the said case alongwith WP (C) No. 476/08.
3.4 That in -compliance with the Hon'ble High Court's ‘order  dated
08.02.08 the Govt.- -of Assam as well the Govt. of India have not taken any action

for finalization of cadre review or cadre restructurmg

3.5 That the proposal for cadre review could not be finalized  as the
> o ane=s

matter is sub judice before the Hon'ble Gauhati High Court. Further there is no
definite proposal of the Government of Assam for upgradation of the post of CF in
Karbi Anglong Autonomous Council (‘KAAC' in short) to the post of Chief

Conservator of Forest (‘\CCF’ in short).

4, REPLY TO THE FACTS OF THE CASE:

4.1 ' That with regard to the statements made in paragraph 4, 1 of the

appllcatlon the humble answering Respondent begs to offer no comment on it. .



3
4 2 . That with regard to the statements ‘made in paragraphs 4.2 to 4. 9 of -
the appllcatlon the humble answering Respondent has nothing to make comment _ ‘
on it as they are belng records of the case. However the humble answering

Respondent does not admit any statements which are contrary to records. - ’

: >
4.3 That with' regard to the statements made in paragraph 4.10 of the
Apphcatlon the humble answering Respondent begs to state that the Government §

of Assam vide |ts Ietter dated 05.09.07, forwarded a Ietter to the Secretary to the
Government of India, Ministry .of Environment and Forest, Pariyavaran Bhawan, 3

~New Delhi on the subject of proposal for cadre review-cum-restructuring of IFS

Assam-Meghalaya Cadre Assam Wing and requested to process the review-cum-
restructuring of Assam Meghalaya Joint Cadre, Assam Wing, IFS accordlngly

(Annexure F to the 0.A.). In the said letter, it was mentloned that the Government

has proposed for a partial review for review-cum- restructurmg of Assam wmg of

~ Assam-Meghalaya Joint Cadre, IFS.

&

4.4 _ That W|th regard to the statements made in paragraph 4.11 of the

Appllcatlon the humble answering Respondent begs to state that against the said

letter dated 05.09.07, the Assam Forest Service Association approached before the
Hon’ble Gauhati High Court by filing WP (C) No. 476/08. The Hon'ble Court after
hearing was pleased to pass an interim order dated 08.02.08 as follows:
“In the meantime and -until. further orders, the cadre review _in
: respectof the Assam Meghalaya Joint Cadre of the Indian Forest

Service will not be finalized without leave of the Court.”

Further another writ petition, WP (C) No 1515/08 was filed by five Divisional
Forest Officers (‘DFO’s in “short) against the said letter dated 05.09.07 and the
Hon’ble High Courttm the said case was pleased to issue rule. Further ordered to
l|st the said case alongW|th WP (C) No. 476/08..

4.5 , That with-regard to the statements made in paragraph 4.12 of thel} .
Application, the humble answering Respondent begs to state, that in compllance :
with the Hon’ble High Court’s order dated 08.02.08 the Govt. of Assam as weII the

A

Govt. of India have not taken any action for finalization of cadre review or cadre|

restructuring. - . , f o k
It is absolutely false that the Government of Assam in a most
=

surreptrtlous manner is consrderlng further upgradation of some posts of CF to the
w

post of CCF |n the IFS cadre particularly in the KAAC despite stay orders. passed by

gm
the Hon'ble High Court In this regard, the humble ‘answering Respondent begs to

F . state. that the Government of Assam in compllance with the Hon’ble H|gh Courts

above order dated 08.02.08 have not taken any action for cadre-review. Further

there is no proposal of the Government for upgrading the post of CF in_KAAC to the




——
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post of CCF. It is pertinent to mention here that the post of CF that is being held by

the Applicant is itself an ex-cadre post..

The applmon that the government will not be able to
create infrastructure for any-up-graded or newly created post of CCF is only under
estimation of the power of the Govt. The Govt. create / up-grade post not only to

create mfrastructure for the ofﬂcer but to serve various purposes of pubhc interest.

4.6 That with regard to the statements made’ in paragraph 4.13 of the

Application, the humble answering Respondent begs to state that an IFS officer-is

eligible for promotion to the post of (ZZF on comple‘tion of 18 years of service

™

subJect to avallablhty _ .
Further it is stated that the Applrcant is 1984 batch of IFS. He

belongs to the Assam Meghalaya Joint cadre. It is pertinent to mention here that -

the 1982 batch and 1983 batch of IFS officers who are being ellgrble for bemg

~ IFS Civil List (the ‘List’ in short), it appears that the name of the Appllcant found

appointed to the post of CCF are stillin, gueue, to get the promotion of CCF. In the

place at State Sl. No. 0026 whereas there are still 10 IFS officers who are above
the Applicant in the sa|d Llst Hence, there is no question of preJudlce or |rreparable
loss to the Applicant. , ,

’ Although there is no move to upgrade the CF post to- CCF post, the
apphcant W|lI not incur any loss by creation of ex-cadre post/upgradatlon of CF post

to the CCF post as he is tenth in seniority and can be considered for promotlon only

“after promot|on of the seniors as and when vacancy is available. The

position/status of the applicant will remain the same till his seniors are promoted.
The admission of the petition will definitely cause irreparable loss to the seniors.

As stated above, there is no such proposal of the Government of
Assam for upgrading ‘the post of CF in KAAC to the post of CCF. Hence it is

premature to allege against the Government in respect of the consent ‘of the KAAC.

4.7 That the humble answering Respondent begs. to state‘ that the
Applicant Sri Abhijit Rabha in fact is holding an ex-cadre post in the rank of CF.

Hence there is no que_stion of upgradation of an ex-cadre post of CF being held by

the Applicant.’

4.8 "~ That the humble answering Respondent begs to state that the instant '

Original Application'in fact has been filed by the Applicant on anticipation or

apprehension and.is a premature one. Hence the instant Original Application is not

‘maintainable.

4.9 -~ That the humble answering Respondent begs to state that the

Appllcant in the Original Application inter alla sought prayer for a dlrectlon to the
Respondent authorities not to upgrade the post of CF to CCF/ or create ex-cadre

post for accommodatmg a select few to the preJudlce of the Applicant. In this




respect the humble answering Respondemvt "begs to state 'th‘at there is no such

proposal for upgradation of the ex-cadre post of CF to CCF.-

Further, the Applicant is 1984 batch of IFS. He belongs to the Assam-v

Meghalaya 'Jomt, cadre. It is pertinent to mention here that th_e 1982 batch and

1983 batch of IFS officers who are being eligible for being appointed to the po‘st‘ of

CCF are still in queue to get the prorhotion of CCF. In the IFS Civil List (the ‘List’ in

' >shor,t), it a‘ppears that the name of the Applicant found place a_t State SI. No. 0026

whereas there are still 10 IFS officers who are above the Applicant in the said List.

Hence, there is no question of prejudice to the Applicant.

'“4 10 " That the humble answerlng Respondent begs to state that the

. Apphcant further prays for a dlrectlon to the Respondent authorltles not to mltsate

any action for upgradation and/or creatlon of ex-cadre in V|olat|on of interim orders
dated 05.09. 07 passed by the Hon’ble High Court in WP(C) No. 1525,’08 durmg the
pendendy of the sald cases.

It is respectfully submitted that the Government of Assam as well as
the Government of India in _/comphance with the Hon'ble High Court’s order dated

05.09.07 have not taken any action for finalization of cadre review,

. 4.11 That the humble: answering Respondent begs to state that the

Applicant further prayed for a direction to the Respondent authorities not to

upgrade the post of CF under the KAAC to the CCF, without the . prlor approval -of

- the KAAC and without dnsposmg of his representatlon dated 28.09. 09
The humble answering Respondent respectfully begs to state that the

- . post of CF under KAAC is itself an ex-cadre post and there is no such proposai for

upgrading the post of CF in KAAC to the post of CCF.

412 That the humble answering Respondent begs to state that the State
Govt. is competent to create / upgrade any post in cadre with due approval od
Govt of India. The Hon'ble Court and the govt. has acted in pursuance of the court
till date and even after one and half year the Cadre review has' not been flnalszed

although.,

4.13 ' That the humble answering Respondent begs: to state that the

instant original application is made on imaginary and m ant|C|pat|on havmg no legal |

force andis Ilable to be dismissed. b




- VERIFICATION

ISmt&jM&W ,D/o L% | M. M, uw

age‘d about . years presently working as the Deputy Secretary to the Govt. of

~Assam, Department of Envi_ronment and Forests, G_ovt. of Assam, Dispur,

Guwahati-6, do hereby verify as follows:-

»
<.

That the . statements : made' in paragraphs

information- derived therefrom and rests are my humble submlssmn before the
Hon’ble ‘Tribunal. I have not suppressed any materlalpfact before the Hon’ble

Tribunal}

Guwahati.

: B 4t :
And I sign this verification on the = 16 day of Kewinabe009 at

SIGNATURE
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%WW%??B% 0.A No. 193 / 2009
Q
Sri Abhijit Rabha
e e e Applicant :
~Versus= . -
Union of India & others
. .« . . Respondents
ARD
IN THE MATTER OF =
A Rejoinder filed on behalf of
. ‘ . the applicant against the written ¢

statement filed by the Respondent

S No. 3 and 4, Department of
. ' : - Environment & Forest, Government
Q{ﬁmrh)'/g' : ' of Assam, Dispur, Guwahati - 6. .
4{/L;%J c_

. ug

\3‘1,\\0% : REJOINDER / AFFIDAVIT-IN-REPLY

I, shri Abhijit,Rabha, aged»abput 49 vyears, son

SRR of Late Dharani Kanta Rabha, resident of Rajgarh Road, 2™

Bye Lane, Guwahati, District - Kamrup, Assam, do hereby .

solemnly affirm and state as follows :
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. Thet I em the spplicant in the instent cese and . ..

e

ge such I am fully scgusinted snd well conversant with th

\

fecte and circumetences of the instant case.

2. Thet & copy of the written gtatement filed on

"behslf of the respondent HNo.3 :and 4 in ;Ee ~afcreséid
original application has been duly served upon me thrpughjﬂa
my coungel. I have gone through the same and underst@o@ the
‘cc:nterits thereof. The} stetements and é.verments mede in ﬁhe

written staetement, which hsve not  besn Spécifically~'

<

edmitted herein below, shall be deemed to heve been denied

by the deponent / applicSHE,

3. : Thet with regard <t¢ the gtatements made in
paragraphs 3 to 3.5 of the written gtatement, the deponent

has no commente to make but doesz not admit anything which

is contrery to end incomsistent with the records of the

.

4. That with regard to the gtatements made i
peragreph 4.1 to 4.4 of the written statement, your

deponent has no - comments to meke being watters:-of .record

but doeg  not admit enything which ig »d@ﬂtrgﬁy “to and

inconsistent with the records of - the cease.. Further, the.

st
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deponenﬁ reiterates snd resffirms the stetements made in

the originsl epplication.

5 That the statements made in parégraph 4.5 of the
written statement 12 not coorrect énd ig denied by the
deponent. Further, vyour deponent reiterates and reeffirms
the statements made- in parsgreph 4.12 of the Originel
Applipation thet the Government of Asssm in =& most
surreptitious  menner, 1is considering'furthér upgradation
of some posts of Conservator of Forests to the pést of
‘Chief Conservator of Forests in the IFS Cedre, particularly
in the Karbi Anglong District despite stay orders in this
regard with the =ole purpose of acccmmcdating certain blue
eyed peresons. It 1is, reliebly leafnt thet the po2t in
guestion which i® being congidered for upgradation is the ;
post being held by the sepplicant. That the respondent
authority hes surreptitiously moved & File for upgradstion

of the post of Congervator of Ferestz to that of Chiefl

R Conservetor of Forests in Karbi Anglong cen be verified by
" calling for the File No. FRE 31/2002 Pert now pending and
s such the contention that the originel spplicetion has
been filed on imeginsery and on santicipation iz strongly
rebutted. The respondentg heve further not pleced full
.“q .
T facts before the Hon’ble Tribunal.
?“éf;\ S
G 6. Thet with regerd to the statements mede in
Y paragraph 4.6 of the written stestement, your deponent
B
i A
—; e
m% . preg
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reiterates fhe contention made in the inginal spplicetion.
Since thé mendatory period for coneidering the epplicant’s
cesse for promotion to the post of Chief Conservator of
Foreztes under the ruleg is completed, there is nc\grognd Lo
deny him the seid benefite esnd confer the Samé only to &
selected few on extranecus ccnsideratioﬁ ignoring the
epplicent’s cleim for the seid post along with similarly
gitusted officers. The respondents'en one hend heve stated
there ig no move to upgrade the CF post to CCF pcat gnd on
the other hend hes stated that the spplicant will not incur
sny logs by cresting ex-cedre post / upgraedstion of CF pQgP
to  that of CCF sand that clearly{‘ spraks of thé

discriminstory and srbitrary action of the respondents.

.

7. That-jﬁith regard to the. statémenté mede  in
paregreph 4.7 of the written gstatement, Your deponent hasl
TG CONmEnts to meke. The deponent further reiterates and
regffirme the =tatements mede in the original application. .
Further the issue is with regsrd to the mQVE‘ of the
regpondent suthority to upgrade the post of Conservator of
Forests to Chief Conservator of Forests during the stay
order qf the Hon’ble High . Court and &3 such hes got no
relgtion with the guestion of whe;hef the post of

Conzervator of Forest is a cadre post or net.

2. Thet the gtatements mede in parsgrsph 4.8 of the

written etetement is not correct and hence is denied by
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vour deponent and ztates the fact thet s file No. FRE 31/
2002 Part hes slresdy been initisted by the Resporndent
Government in violetion of the Hon‘ble High Court’s interim

crder, clesrly scopesks of the melsfide intention of the

Regpondent Government.

a. Thet with regerd to the stetements mede 1n
paragraphe 4.9 of the written statement, Your deponent
reiterates and reaffirme the statemente mede in paragreaph 6.

of the rejoinder / affidavit—in~feply.

10. Thaet with regerd to 'the statements wmade in
paragraphs 4.10 to éilg of the written statement, your
deponeﬁt hes no comments To meke but .does not admit
enything which iz contrary to and incongistent with the

records of the case.

11. That the statewente made in paragreph 4.13 of thg
written statemeht it ig nct correct and hence‘the game 1S
denied by vour deponent. The fact thet & proposal under
file No. FRE 31/2002 Part hes slresdy been initisted by the
Respondent Government vand  not disclosed in the written
statement filed by the Resgpondent Ho.3 and. 4, clearly

esteblishes the fact that the present application 18 not

besed on imegination end enticipstion.
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12. That the statements msde in this parsgraph send in
paragrephs 1 toe 1l sre true to my knowledge and thoze made
in parsgrephs being metters of record are

true to my information derived therefrom, which I believe

i

o be true and the rest are my huwmble subwmission before

thiz Honfble Trikunsl. I hsve not suppressed any materisl
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DISTRICT: KARBI ANGLONG

IN THE CENTRALADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

CAVEAT APPLICATIONNO......4........ 12009 ¢

CODE NO:

CATEGORY:

INTHE MATTER OF :
An application under section 148-A ofthe Code of Cil
Procedure, 1908.

R -AND-
S N J,J}
i 5o | IN THE MATTER OF :
7 * Shri Abhijt Rabha, IFS
LT S/o Late Dharani Kanta Rabha
A Rajgarh Road

HouseNo.21, bye Lane No.2,

P.O. Silpukhuri,
Guwahati-3
. s Dist- Kamrup (Assam)
o T e CAVEATOR
AT | VERSUS-
BRI : o
RT T
b
Y . Contd.........P/2
- .“#'
L"‘ "_

e

A ted 1.2 09

Kovshmne Barenh , Ao cab,

AN



o - | - e e st

Centray Administrative Tribu:

10 AUG 2009

' —

)

uwahatl Bench

IN THE MATTEROF .

Shri Suri Srinivass Rao, IFS’
Conservator of Forest,
Forest Colony, Diphu
Dist- Karbi Anglong (Aésam)
...Respondent/
| Proposed petitioner
The humble Caveat application on behalf of the

Caveator above named;

MOST RESPECTFULLY SHEWETH:-

1. That the Caveator isa citizen of India and a permanent resident of Rajgarh Road
House No.21, bye Lane No.2, P.O. Silpukhuri, P.S. Chandmari, Guwahati-3in the
district of Dist- Kamrup (Assam), as such he is entitled to all rights and privileges
guarantéed under Part-1ll of the Constitution of India and other legal rights gi'anted
under different relevant laws of the land.

2. That the present caveator is a coservator of fqrest. department of Forest,
Government of Assam by notification No. FRE.36/96/186-A datedc 4.8.09 has
transferred the Caveator from office ofthe Principal Chief Conservator of Forest
(wild life), Rehabari, Guwahatito KarbiAnglong, Diphu as Conservator of forest,
Karbi Anglong, Diphu vice Sri $.S. Rao, Conservator of Forest.

3. That thé present Caveator apprehendsthat the respondent/proposed applicant
may try to obtain an order from this Hon'ble Tribunal for suspending/quashing of
the Government notification No.FRE 36/96/186-A and Ehereby staying the transfer
of the present Caveator to Karbi Anglong Diphu vice-\;ersa also staying his own
transfer from Karbi Anglong, Diphu. Itmay be stated here that the caveator has
already being relieved on 5.8.09. |

Contd......... P/3

-~
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4. That the present Caveator pray that the Hon'ble Tribunal may not pass any order/
orders against the Notification No. FRE.36/96/186 dated 4.8.09 transferring him

as Conservator of Forest, KarbiAnglong, Diphu vice Shri S.S. Rao Conservator

of Forest. As such order has been passedin public interest and this will result in

injustice to the caveator.

5. That this Caveat application is filed bonafide and forthe ends of justice.

In the premises aforesaid it is prayed that Your
Lordship may be pleased to admit this caveat
application and in the event of any application filed
by the Respondents/proposed applicant in the
matter of Order No.FRE.36/96/186 dated 4.8.2008
transferring the Caveatoras Conservator of Forest,
Karbi Anglong, Diphu, vice Sri §.5.Rao,
Conservator of Forest no exparte order may be
passed againstthe present caveator and or pass
any other order or orders as Your Lordships may

deem fitand proper

And for this act of Your Kindness the Caveator/petitioner as in duty

bound shall ever pray.

Particulars..............P/4
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1. Name &Address ofthe Caveator: Shri Abhijit Rabha, IFS
Sfo Late Dharani Kanta Rabha
Rajgarh Road
HouseNo.21, bye Lane No.2,
P.O. Silpukhuri,
Guwahati-3
Dist- Kamrup (Assam)
2. Name &Address of the Respondent :  Shri Suri Srinivéss Rao, IFS
Iproposed applicant | Conservator of Forest,
Forest Colony, Diphu
Dist- Karbi Anglong (Assath)
3. Order against which fhe : Notification No.FRE.36/96/186
application may be filed dated 4.8.2009 passed by |
Deputy Secy. tothe Govt. of Assam, -
Environment and Forests Department.
4.Name of the Advocate for the : i) Dipika Borgohain,
Advocate,
Ph. No. 98640-62180
ii) Kashmiri Bofuah
Advocate
Ph. No.98645-75381

5. Postal Receipt No. o RL B €29 dated IO/O?IMM"“'WM‘
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Dated DPispur,the 4tK August 2009.

£
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No.FRE.36/96/186 : In the interest of Public Service Shri
abhijit Rabha, IFS, attached to Princlpal Chief Conservator
of Forest (wWild life) 1is hereby transferred and posted
as Conservator of Forest Karbi Anglong, Diphu with lmmediate
effect and until further orders vice Shri S. S. Ra®
Conservator of Forest transferred.

No.FRE.36/96/186=A : 1In the interest of Public Service Shri
S. S. Rao. Conservator of Forest, Karbl anglong, Diphu
is hereby transferred and posted as Conservator of Forest
attached to the Principal Chief Conservator of Forest(wila-
-1ife) in place of Shri Abhijit Rabha, IFS, Conservator of
Forest transferred with immediate effect. and until further

orders.

 No.FRE.36/96/186-R : In the interest of Publid Service Shrl G.N.
Adhikary Divisional Forest Officer, Logging Division,
Tinsukia is hereby transferred ana posted as Divisional
Forest Ufficer Karbi Anglong wWest Division vice Shri S.K.
Daila, IFS, Divisional Forest Officer transferred.

NO.FRE,.36/96/186-C : In the interest of Public Service Shri sS.K.
Daila, IFs, Divisional Forest Officer, Karbi Anglong West
Division is hereby transferred and posted as Divisional
Forest Officer, Logging Division, Tinsukia in place of Shri

G.N, Adhikari, Divisional Forest Officer transferred with
immediate effect and until futther orders.

Shri Abhijit Rabha, IFS, Conservator of Forest_and sShri G.N. Adnhikarf
Divisional Forest Officer, Logging, DPivision, T‘insukia will move
firsta . :

Sd/- S. I, RaShid

Deputy Secy. to the Govt,of Agsam,
Environment & Forests Department,

Memo.No.36/96/186=-D Dated Dispur, the 4th August 2009

Copy to:- 4

1. The Chief Executive Member, Karbi Anglong Autonomusg Council,
Diphu with reference to letter No. D.O.KAAC/CEM/08-09 /102
Dated 1506.09. -

2. 'he Accountant General (»&E) Assam, Maidamgaon, Guwahati-29

3. *he Principal Chief Conservator of Forest, Assam, Rehabari,
uwahati=-g8,

4. 'he Principzl Chief Conservator of Forest (wild life) Assam,
“Basistha, Guwahati-29.

5. erson concerned,

6 he Deputy director Govt., Press Bamunimaidam Guwahati-21 for

publieationl of above notification in the next issue of Asgsam

Gazette,

By brder etd.iQ

N
Deputy Secy. to the Govt. of Assam,
\éﬁﬁfronment and Forests Department,

5357 | .‘- T

Al
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S OFFICE OF THE .
KARBI ANGLONG AUTONOMOUS COUNCIL: SECRETARIAT
DIPHU

No. KAAC/Esti-158/P (B)/2001/ Did.

O-R-D-E-R

In pursuance to Govt. notification No. FRE. 36/96/186-A and No. FRE 36/96/186-C
Dtd.04/08/2009 the authority of KAAC is pleased to release the following officers of
Forest Department from the disposal of Karbi Anglong Autonomous Council with
immediate cffect to enable them to join at their new places of posting.

1. Shri 8.S.Rao,Conservator of Forest,Karbi Anglong,Diphu.
2. Shri S.K.Daila,[FS Karbi Anglong, West Division.Diphu.

[
No.KAAC/Estt-158/P(B)/2001 3\(0 (A\,{( TF N :In pursuance to Govt. notification
" No.FRE.36/96/186 and No.FRE.36/186-B  Dtd.04708/2009 the authority of Karbi
Anglong Autonomous Council is pleased to accept the services of the following Forest
~ Officers in the posts as shown against their names respectively with effect from the date

of taking over charge.

I Shri Abhijit Rabha,IFS — As Conservator of Forest,Karbi Anglong,Diphu vice
| Shri S.S.Rao, Conservator of Forest transferred.
2. Shri G.N.Adhikari — As DIFO, Karbi Anglong, West Division, Diphu vice
' | Shri S.K.Daila,DF 0] transferrcd.

sdf-

Principal Sccretary,
Karbi Anglong Autonomous Counul
Diphu

Memo No.KAAC/Estt-158/P (B)/Z()O]/ xR C ) Dtd “7 | &2 4
Copy. to:- TO"Z ﬁ)) (ngp
I. P.A. Hon'ble ChiefExecutive Member, KAAC, Diphu.
PA to Hon'ble Executive Member,i/c Forests, KAAC, Diphu.
3. The Deputy Secretary to the Govi, of Assam, invironment & IForests
Department, Dispur, Guwahati-6.
4. The AG(A&E), Assam, Maidangaon, Guwahati-29.
5. The PCCFE Assam, Rehabari, Guwahati-8.
0. The Conservator of Forests, Karbi Anglong, Diphn.
7. The Division I‘orest Officer, West Division, Diphu.
8. Shri 8.8 Rao,CI5, Karbi Anglong, Diphu for information & necessary
action.
9. ShriS.K Daila, DFO,Karbi Anglong, West Division, Diphu for information
_ and necessary aclion.
0. Shri Abhijit Rabha II'S for information and necessary action.
11. Shri G.N.Adhikari, DFO for information and necessary action.
12. The Senior F&AO(T), KAAC, Diphu.
13. The Treasury Officer, Dlphu
14. Office File.

N

R Iep Ry T 3;7%@“@ , -
Centramdmm!smw Tritu. o PripcipalcSeetary,
‘ '&\‘M(arhi Anglong A<ut0 omous Council
10 AU~ 2009 - Diphu

veraheati Beng },
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DISTRICT: KARBI ANGLONG

IN THE CENTRALADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

CAVEAT APPLICATION NO.. A’ oioene..d2009
CODE NO:
CATEGORY.

INTHE MATTER OF :
An application under section 148-A ofthe Code of Civil
Procedure, 1908.

-AND-

IN THE MATTER OF :
Shri Abhijit Rab_ha, IFS
Slo Late. Dharani Kanta Rabha
Rajgarh Road
HouseNo.21, bye Lane No.2,
P.O. Silpukhuri,
Guwahati-3.
Dist- Kamrup (Assam)
ceeeeeenne. .CAVEATOR
-VERSUS-

Contd......... P2
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IN THE MATTER OF :

Shri Suri Srinivass Rao, IFS
Conservator of Forest,
Forest Colony, Diphu
Dist- Karbi Anglong (Assam)
.....Respondent/
Proposed petitionei'
The humble Caveat application on behalf of the

Caveator above named,;

MOST RESPECTFULLY SHEWETH:-

1. That the Caveator is a citizen of India and a permanent resident of Rajgarh Road
House No.21, bye Lane No.2, P.O. Sipukhuri, P.S. Chandmari, Guwahati-3in the
district of Dist- Kamrup (Assam), as such he is entitled to all rights and privieges
guaranteed under Part-lil of the Constitution of India and other legal rights granted
under different relevant laws of the land.

2. That the present caveator is a coservator of forest, department of Forest,
Government of Assam by notification No. FRE.36/96/186-A datedc 4.8.08 has
transferred the Caveator from office ofthe Principal Chief Conservator of Forest
(wild life), Rehabari, Gﬁwahati to KarbiAnglong, Diphu as Conservator of forest,
Karbi Anglong, Diphu vice Sri §.S. Rao, Conservator of Forest.

3. That the present Caveator apprehendsthat the respondent/proposed applicant
may try to obtain an order from this Hon'ble Tribunal for suspending/quashing of
the Government notification No.FRE 36/06/186-A andthereby stayingthe transfer
of the present Caveator to Karbi Anglong Diphu vice-versa also staying his own
transfer from Karbi Anglong, Diphu. Itmay be stated here that the caveator has
already being relieved on 5.8.09.
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4. That the present Caveator pray that the Hon'ble Tribunal may not pass any order
orders against the Notification No. FRE.36/96/186 dated 4.8.09 transferring him
as Conservator of Forest, Karbi Anglong, Diphu vice Shri S.S. Rao Conservator
of Forest. As such order has been passedin public interest and this will result in
injustice to the caveator.

5. Thatthis Caveat application is filed bonafide and forthe ends of justice.

| In the premises aforesaid it is prayed that Your
Lordship may be pleased to admit this caveat
application and in the event of any application filed
by the Respondents/proposed applicant in the
matter of Order No.FRE.36/96/186 dated 4.8.2009
transferringthe Caveatoras Conservator of Forest,
Karbi Anglong, Diphu, vice Sri S.S.Rao,
Conservator of Forest no exparte order may be
passed againstthe present caveator and or pass
any other order or orders as Your Lordships may

deem fit and proper

And for this act of Your Kindness the Caveator/petitioner as in duty

bound shall ever pray.

Patticulars..............P/14
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1. Name &Address of the Caveator:

2. Name &Address of the Respondent :

{proposed applicant

3. Order against which the

application may be filed

4.Name of the Advocate forthe

5. Postal Receipt No.

Shri Abhijit Rabha, IFS

S/o Late Dharani Kanta Rabha
Rajgarh Road

HouseNo.21, bye Lane No.2,
P.O. Silpukhuri,

Guwahati-3

Dist- Kamrup (Assam)

Shri Suri Srinivass Rao, IFS
Conservator of Forést,

Forest Colony, Diphu

Dist- Karbi Anglong (Assam)
Notification No.FRE.36/96/186
dated 4.8.2009 passed by
Deputy Secy. tothe Govt. of Assam,

Environment and Forests Department.

. i) Dipika Borgohain,

Advocate,

Ph. No. 98640-62180
ii} Kashmiri Boruah
Advocate

Ph. No.98645-75381
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Dated DPispur,the 4tH August 2009,

No.FRE.36/96/186 : In the interest of Public Service Shri
Abhijit Rabha, IFS, attached to Principal Chief Conservator
of Forest (Wild life) is hereby transferred and posted
as conservator of Forest Karbi aAnglong, Diphu with immediate
effect and until furtner orders vice shri S. S. Ro=m,
Conservator of Forest transferred.

No.FRE.36/96/186-A : In the interest of Public Service Shri
S. S. Rao, Conservator of Forest, Karbi Anglong, Diphu
is hereby transferred and posted as Conservator of Forest
attached to the Principal Chief Conservator of Forest(wWwila-
~1ife) in place of Shri Abhijit Rabha, IFS, Conservator of
Forest transferred with immediate effect. and until further

orders. |

NO.FRE.36/96/186-R : In the interest of Publid Service Shri G.N.
Adhikary Divisional Forest Officer, Logging Division,
Tinsukia is hereby transferred ana posted as Divisional
Forest Officer Karbi Anglong west Division vice Shri S.K.
Daila, IFS, Divisional Forest Officer transferred.

NO.FRE.36/956/186~C : In the interest of Public Service sShril S.K.
Daila, IFS, Divisional Forest Officer, Karbi Anglong west
Division is hereby transferred and posted as Divisional
Forest Officer, Logging Division, Tinsukia in place of Shri

G.N. Adhikari, Divisional Forest Officer transferred with
immediate effect and until futther orders.

shri Abhijit Rabha, IFS, Conservator of Forest and shri G.N Adhikard
Divisional Forest Officer, logging, Pivision, Tinsukia will move

: first.

sd/- s. I. Rashid

Deputy Secy. to the Govt,of Assam,
Environment & Forests Department,

‘Memo.No.36/96/186=D  Dated Dispur, the 4th August 2009 \
.Copy tot=

oL 4
" ~JI., The Chief Executive Member, Karbi Anglong Autonomus Council,

Diphu with reference to letter No. D.O.KAAC/CEM/08-09 /102
Dated 15.6,09. -

he Accountant General (A&E) Assam, Maidamgaon, Guwahati-29
The Principal Chief Conservator of Forest, Assam, Rehabari,

erson concefhed.
he Deputy irector Govt, Press Bamunimaidam Guwahati-21 for

publievatiodl of above notification in the neast issue of Assam
Gazette.

-

By brder eté.,&
Ve

e

/‘
Deputy Secy. to the Govt. of Assam,
vironment and Forests Department,

D
el

. . - . |
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OFFICE OF THE
KARBI ANGLONG AUTONOMOUS COUNCIL: SECRETARIAT
DIPHU

No. KAAC/Est-158/P (B)/2001/ Did.

O-R-D-E-R

In pursuance to Govl. notification No. FRE. 36/96/186-A and No. IFRE 36/96/186-C
Dtd.04/08/2009 the authority of KAAC is pleased to release the following officers of
Forest Department from the disposal of Karbi Anglong Autonomous Council with
immediate cffect (o enable them (o join at their new places of posting.

1. Shri §.S.Rao,Conservator of Forest,Karbi Anglong,Diphu.

2. Shri S.K.Daila IFS,Karbi Anglong, West Division,Diphu.

. ' — f .8 . .

: Tstt-158/P . 2 'suance . a
No.KAAC/Estt-158/P(B)/2001 ‘ﬁTQ‘) (A)#T 7 :In pursuance to Govt. notification
No.FRE.36/96/186 and No.FRE.36/186-B  Dtd.04708/2009 the authority of Karbi
Anglong Autonomous Council is pleased i accepl the services of the following Forest
Officers in the posts as shown against their names respectively with effect from the date

of taking over.charge.

1. Shri Abhijit Rabha,IFS — As Conservator of Forest,Karbi Anglong,Diphu vice
Shri S.S.Rao, Conservator of Forest transferred.
2. Shri G.N.Adhikari — As DFO, Karbi Anglong, West Division, Diphu vice
5 a Shri S.K.Daila,DFO transferred.

<dJ-

Principal Secrctary,
-‘5 o Karbi Anglong Autonomous Council
T _ Diphu

- 5 Memo No.KAAC/Estt-i 58/P (B)/2001/ -\~ nC Dd <7 J .)l ;
o :‘ 5 o : . C'OIJ)} (0:- '_D ( 0——4 g@\) ( 6 03

P.A. Hon'ble Chief Executive Member, KAAC, Diphu.

PA to Hon’ble Executive Member,i/c Forests. KAAC, Diphu.

: The Deputy Secretary (o the Govt. of Assam, Environment & [Forests
) ' o Department, Dispur, Guwahati-6.

© o~

PO 4. The AG(A&E),Assam, Maidangaon, Guwahati-29.

' 4'!” N 5. The PCCF, Assam, Rehabari, Guwahati-8.

SR 6. The Conservator of Forests,Karbi Anglong, Diphu.
7. The Division Forest Officer, West Division, Diphu.

8. Shri
acl .
9. Shri§. K. Daila, DIFO,Karbi Anglong, West Division, Diphu for information
and necessary action.
A0, Shri Abhijit Rabha, IS for information and necessary action.
11. Shri G.N.Adhikari, DFO for information and necessary action.
12. The Senior F&AO(T), KAAC, Diphu.
3. The -Treasury Olfficer, Diphu.
14. Office File.

S.S Rao,CF Karbi Anglong, Diphu for information & necessary

) Pripci :i{@i\@aary,
'&\\\»/Karbi Anglong'Autonomous Council

Diphu



